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MESSAGE FROM THE LOK SABHA

The Small Coins (Offences) Amendment Bills,
1974

SECRETARY-GENERAL : Sir, I have to
report to the House the following message
received from the Lok Sabha signed by the
Secretary-General of the Lok Sabha:

"In accordance with the provisions of Rule
120 of the Rules of Procedure and Conduct
of Buisness in Lok Sabha, I am directed to
inform you that Lok Sabha at its sitting held
on the 10th December, 1974, agreed without
any amendment to the Small Coins (Offences)
Amendment Bill, 1974, which was Passed by
Rajya Sabha at its sitting held on the 28th
November, 1974."

MR. DEPUTY CHAIRMAN : The House
stands adjourned till 2.15 p.M. today.

The House then adjourned for lunch
at thirteen minutes past one of the
clock.

[UDEC. 1974 1

The House reassembled after lunch at
seventeen minutes past two of the clock, Mr.
Deputy Chairman in the Chair.

I. STATUTORY RESOLUTION
SEEKING DISAPPROVAL OF THE
MAINTENANCE OF INTERNAL
SECURITY (AMENDMENT)
ORDINANCE, 1974 (No. 11 of 1974)—contd.

Il. THE CONSERVATION OF FOREIGN
EXCHANGE AND PREVENTION OF
SMUGGLING ACTIVITIES BILL,
1974—

contd.

DR. V.A.SEYID MUHAMMAD(Kerala):
Mr. Deputy Chairman, Sir, yesterday the hon.
Member Mr. Shekhawat with considerable frill
a ud embroidery made certain remarks about
two of the former Chief Ministers of Rajasthan.
Those remarks are highly objectionable from
three points of view. In the first place neither of
the ex-Chief Ministers was present in this House.
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DR. V.A. SEY{D MUHAMMAD
What is this, What is this ?

MR. DEPUTY CHAIRMAN Mr.
Rajnarain, please take your seat. This is nol the
way to bring all kinds of things and plac< them
on the Table. You throw it outside.

-i/RnivA Sahha/75—10

of Smuggling 146

Activities Sill, 1974
ot TreToiae ¢ g B [oTwa § oA g7
qa @ g |

MR. DEPUTY
throw it outside.

DR. V.A. SEYID MUHAMMAD : Now
Mr. Shekhawat is there in the House. I was
referring to the attack he made against the two
former Chief Ministers of Rajasthan. That attack
is objectionable from three points of view
Firstly, none of the Chief Ministers involved
was present in the House. Secondly, one of the
Chief Ministers is no more in this world.
Ordinary decency requires that you should not
attack a person and that too such a scurrilous
attack against a person who cannot reply by the
very fact that he is no more in this world. I do
not want to get myself lost in the corridors of
elaborate rules, regulations and procedures. I
leave it to the conscience of Mr. Shekhawat .. .

CHAIRMAN : Please
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MR. DEPUTY CHAIRMAN : Let
speak.

DR. V.A. SEYID MUHAMMAD : You
can reply in your turn.
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DR. V.A. SEYID MUHAMMAD
Please, you will get your chance to reply.

MR. DEPUTY CHAIRMAN : Please
take your seat. Even if you want to interrupt you
can do so only from your seat

DR. V.A. SEYID MUHAMMAD : I leave
it to his conscience and I leave the matter at
thai. I do not want to make an issue out of it.

Now, Sir, coming to ihe debate proper, a
fear seems to be haunting some Members of the
opposition, a primordial fear. They are haunted
by an apprehension. What is that fear and what
is that apprehension ? They think that if this Bill
is passed into an Act, it wil! be abused and it will
be used to persecute and prosecute the members
of the opposition on political grounds. 1 do not

| know how such a fear can arise. It is well

accepted that the wval/dity, propriety or the
effectiveness of law, any law for that matter- is
not tested by
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whether a particular law can be abused. As
the courts say the mere possibility of abuse is
no ground for finding fault with any law. This
is not a wisdom specially revealed to me. This
fact is known to everyone. If that is the basis of
law, any law can be abused. The Penal Code is
there. Various other preventive laws are
there. I do not understand simply because
there is a possibility of the law being abused, it
should be opposed. It is not a fact unknown to
them. So, when they oppose the law on that
ground, there must be some reason. There
must be some reason why they hide behind the
facade of fear. There must be some reason
why this mask i; put on.  The reason is
obvious. The reason is they do not want any
action to be taken against the smugglers, but
they do not dare to come and say that they
oppose the law because it is directed against
the smugglers.  So, they hide behind the
facade of a self-imposed or self-generated fear,
it is a self-generated apprehension. All of us
know full well what is the object of their
attack against this law. Everyday they cry
that the Congress party and the Government
are helping the smugglers, but when we bring
forward a Bill, behind a mask, behin.l the
facade of pretended fear they attack the law
ilself, the proposed law itself. The rsason is
obvious- If they want to leave in a delusion, it
is none of my concern, but Jo not be under the
impression that you can delude the country.
You cannot delude the electorate, you cannot
delude the masses by this false facade of your
presumed fear.

Now, Sir, coming io the provisions of the
Bill, we know that the smuggler is really only
one of the elements or wheels in the entire
machinery of smuggling. They are the last link
in the process of smuggling. Smuggling has
international remifications, especially by the
manipulation of foreign exchange, by payment
made abroad and compensatory payment made
in India. Secondly, big financial interests are
behind smuggling on an international scale.
Thirdly, I understand there is a secret bank,
smuggler's bank with a sum of about Rs. 2 or
Rs. 3 crores at their disposal, to support this
transaction. Fourthly, some of the officials,
whether in the customs department or at
different levels, are also involved in it. Fifthly,
some industrialists and the commercial classes
in the country are also behind this smuggling.
Lastly, there is also smuggling out

[ RAJYA SABHA ]
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from India ot stiver, various medicines, fine
cloth, rice and various items. Unless a comp-
rehensive law, which can deal with all simult-
aneously, is brought forward, tackling the last
link, viz., the real smuggler who is bringing in
or taking out goods will not help. After exa-
mining the proposed law, I find there is a pro-
vision in the sense that not only smuggling but
also abetting smuggling is covered. When the
provision relating to the abetment portion is
put into operation, there can be some legal and
technical difficulties.

One has to examine whelher tlie expression
'abetting smuggling' wili cover all the seven
items which I have enumerated. To my mind,
certain items may not be covered by thai. The
Finance Minister may examine that and if he
finds that the expression 'abetting smuggling'
does not cover the entire gamut of the seven
tentacles of this octopus, he must take appropri-
ate action by bringing forward an anuadmsn!
to that section so that it .covers the entire
operation.

There is one thing that I would like to say
in this connection. It has been suggested in this
House and outside also about the confiscation
of the smuggler's property, landed property,
immoveable property and other types of
property. I think the Finance Minister some
time ago said in an interview that most of these
properties are hidden behind  benami
transactions so that it would be difficult to trace
the real owner and to catch hold of him and get
at that property. I do not think it is a
formidable difficulty. I understand that in the
Soviet Constitution there is a provision which
gives power to the State to confiscate property
which has been acquired by anti-social activi-
ties. The Minister can examine article 31 under
Fundamental Rights and see whether an
amendment is necessary in order to include a
provision which will give constitutional power
to the Government to confiscate both the direct
property and the benami property. There is
also another method of doing it. Without
amending the Constitution, an ordinary law of
this law legislature may provide for this confis-
cation and make a provision shifting the burden
of proving that the particular property is not
benami property, on the holder of that proper-
ty.

SHRI KALYAN ROY (West Bengal) :
But the hon. Member must consider that this
is a heavy burden on the young Minister.
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THE MINISTER OF STATE IN THE j
MINISTRY OF FINANCE (SHRI PRANAB
MUKHERIJEE) : There is an erstwhile partner
to share the burden.

DR. V. A. SEYID MUHAMMAD : Once
that action is taken, he will have to prove that it
is not benami property and that it has been
acquired by him properly. The jurisprudence is,
when the court takes over a property, or
appoints a court receiver or whatever authority
it decides upon, it is not the Government which
really takes over the property but it is the court
itself which takes it over on behalf of the
property-holder. Even for confiscation for a
temporary period, there may be a provision that
the court may appoint a receiver so that it may
not be attacked that the Government is taking
away a property without compensation even for
a limited period. This may be necessary
because of many Supreme Court judgements.
And while the litigation is going on. somebody
may contest that it is my property. So, when
you examine the various constitutional
provisions, the possibility of shifting the
burden of proving to the benami-holder and
giving power to the court to appoint a receiver
may be looked into. I think a comprehensive
law can be made without much difficulty. This
may be examined by the Finance Ministry in
consultation with the Ministry of Law to see if
this can be done without any legal difficulty.
Unless this is done, merely catching hold of the
last link, the man who carries the smuggled
goods—the hewers of wood and drawers of
water—is of no use and the real ten tacle, the
real culprit, will be outside the law. If you do
not catch hold of the real man, it becomes
difficult.

About the point that Mr. Kalyan Roy was
making, it must have come to the notice of the
young Minister that some apprehension has
been there in the country, among a section of
the people, that the change in the personnel of
the Ministry has created some difference in the
intensity of the attack against smugglers.

1 have no doubt in my mind that it is ihe
decision of the Government and not the deci-
sion of any particular Minister who was occu-
pying the office then. Let me make it clear to
the people who have any apprehensions that
the change in individuals would change the
policy of the Government that this is not so.
And I am sure the Minister will also assure the
House to this effect because it affects his
per-
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sonal prestige. He should assure the House that
the policy against smugglers will continue vehe-
mently.

DR. K. MATHEW KURIAN (Keraia) :
He has been smuggled into the Finance
Ministry.

DR. V. A SEYID MUHAMMAD : For
the purpose of the party, for the purpose of the
Government and for the purpose of his owr.
prestige he must give an assurance that the
change has not made any change in the policy
and that he will continue the policy even more
vehemently and will take into consideration the
various suggestions I have made. He should not
stop at catching hold of the last link, he should
catch hold of the entire octopus and cut it limb
by limb and annihilate it.

SHRI BABUBHAI M. CHINAI : Mr.
Deputy Chairman, let me first see what the
Conservation of Foreign Exchange and Preven-
tion of Smuggling Activities Bill, 1974 seeks to
do. It is intended to repeal the Maintenance of
literal Security (Amendment) Oidinance, 1974.
It has been so drafted as to be supplementary to
the provisions of Article 22 of the Constitution
of India relating to preventive detention. The
Bill specifically provides for preventive
detention in certain cases for the purposes of
conserving foreign exchange and prevent;ng
smuggling activities and matters connected
therewith.

Before commenting upon the provisions of
the Bill, I would submit smuggling is a symp-
tom of the ills that have overtaken our society.
What is worse this smuggling activity was not
frowned upon by the authorities either. Even
now the confiscated goods are sold in the
market by the Customs Department. Moreover,
the consumers, the general public, are anxious
to go in for foreign goods- The grant spirit of
Swadeshi which thrilled us when Mahatma
Gandhi was the mentor of the nation has given
place to a false sense of modernism. The fact is
that many offences precede and follow
smuggling. Dealing in black money, clandestine
operations in foreign exchange, tax evasion,
corruption and many other offences are directly
or indirectly connected with smuggling. These
activities impede national progress and bring
calamity to masses-

As we all know, the country is faced with
the difficult problem of inflation at this time.
The prices of all goods, consumer as well ;is
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producer, have gone up sharply. Tile Govern-
ment is doing its best to overcome this situa-
tion. But so far it has got little success-
Increased production, both agricultural as well
as industrial, seems to be the only way out. But
production cannot be increased. There are
many reasons for it but one among them is that
no foreign exchange is available for the import
of essential inputs like fertilisers, industrial raw
materials, etc Moreover, the country has to
export the articles of daily consumption like
sugar, tea, cement, etc. under compulsion to
earn foreign exchange. This further creates
scarcity of such commodities and the prices go
up further. Thus it becomes a vicious circle
which becomes difficult to breakf And foreign
exchange which is earned, with such great
difficulty and sacrifice and which is, so to say,
the life-blood of the national economy, is
bartered away for individual benefit. It is
estimated that smuggling drains away about R;.
1,000 crores of foreign exchange every year.
This activity is carried out like an organised
industry, perhaps even better in that no rules
and regulations are observed.

The operators have established empires
and they exercise considerable influence also.
In this context, I would like to ask, when the
Government has brought this Bill before the
House, whether the Government is really
serious about implementing the Bill. But my
own problem, Sir, is that I find—and you must
also be reading it in the newspapers—that so
and so has been arrested under ths MISA for
violation of foreign exchange regulations, so
and so has been arrested under the Customs
Act, and so on. But we have never heard as to
what has happened to al' those cases, whethet
ihey have gone to the court, or they have been
compromised, or a fine has been imposed, or a
penalty has been imposed or the persons have
been put in jail. Nothing is heard about those
cases, with the result that the people have a
general impression that the Government is not
at all serious...

THE MINISTER. OF STATE IN THE
MINISTRY OF HOME AFFAIRS, DEPART-
MENT OF PERSONNEL AND ADMINIS-
TRATIVE REFORMS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS (SHRI
OM MEHTA): We are serious.

[ RAJYA SABHA |
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SHRI BABUBHAI M. CHINATI: 1
want to cite some examples, Mr. Om Mehta,
and tliat will show how serious you are.

DR. K. MATHEW KURIAN : On the
Republic Day awards will be given to them.

SHRI BABUBHAI M. CHINAI : What I
am saying is, I am ail for the Bill. I am not
opposing it. 1 am all for the Bill. But my point
is, 1 will just quote one example. In June
Ordinances were issued by the Government of
India for wage freeze, bonus freeze and dividend
freeze. But some of the big speculators took
advantage when it was leaked out. On the floor
of the House 1 had said so and 1 was assured
that an enquiry would be made. I took up this
matter in the Financial Consultative Commtitee
also and the then Finance Minister assured me
tliat an enquiry was going on. Sir, I wrote a
letter to the then Finance Minister on the 17th
July and with your permission I want to read
that letter for the benefit of the House.

'Dear Shri Chavan Sahib.

At the meeting of the Consultative commi-
ttee of Parliament on the 9th of this month. I
expressed the apprehension that the Ordi-
nance restricting dividends seemed to have
leaked out in as much as on the eve of the or-
dinance, a few important shares were unloaded
in tl'e market in a big way. You were good
enough to say that you would institute an
enqtiily and also invite the Members to bring
to your attention information and facts in this
behalf.

It has been brought to my notice that the
following two companies which are engaged in
share-broking in Calcutta had indulged in
such sale of shares :

1. G.P. Kanodia &Co.,
2. Vishwanath Jhunjhunwala &

Co.,
Thest companies, it is said, belong to a very
important person in the country. My

information is that it requires to be looked
into."

SHRI BHUPESH GUPTA :
that ?

SHRI BABUBHAI M. CHINAI : 1
do not want to name anybody without the
permission of the Chair.

SHRI BHUPESH GUPTA:
Sinehania ?

Who fe

Mr.
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SHRI BABUBHAIM. CHINAI: No.

"I submit that your Department should
make the neeessary enquiries and do the need-
full. The need ior such an enquiry is all the
more urgent because a VIP is involved. The
prestige of the Parliament has to be upheld
and in this case you are in Ihe best position to
do so."

Sir, this was on the 17th July. Even to-day
we do not know what has happend.

Coming to the various clauses of the Bill,
clause 3 is the operative clause. It prescribes
the authority which may issue orders of deten-
tions and specifies the offences to prevent which
such orders may be issued. But this clause has
some drawbacks of drafting. The meaning of t
he words "acting in any manner prejudicial to
the conservation or augmentation of foreign
exchange" is not clear. The use of these words
has made the field of this Bill very wide and
vague. The Bill is intended to apply to habitual
offenders as the hon. Finance Minister
observed in the Lok Sabha the other day. While
the intentions are well conceived, the provisions
of the Bill are very wide and the scope of its
misuse is very large. As it is, the Bill may be
used against any person carrying on genuine
business activities. Suppose a person engaged
in export trade was exporting commodities
worth about Rs. 1 crore a year. If, for any
reason, national or international, his exports
remain consent at Rs. 1 crore or fall to, say, Rs.
90 lakhs, he may be detained under the
provisions of the Bill as he may be said to have
acted in a manner prejudicial to the
augmentation or conservation of foreign ex-
change. But the intention of the Bill is not that.

Hence il should be made clear in the clause
itself that the Bill wiH be used only against
those persons about whom the detaining
authority is satisfied that he habitually and in
an organised manner engages in smuggling
activities. Also, to meet the requirement of
natural justice, the person who is being detained
must be informed in writing by the preventing
authority about the specific charges against
him. The clause should include such provision..

SHRI OM MEHTA : Before arrest or after
arrest ?

SHRI BABUBHAI M. CHINAI : As soon
as you arrest hirn, you should inform him.
Before arresting, you cannot do it.

[ 11 DEC.1974]
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Clause 8 (e) provides that a person against
whom an order of detention has been made is
not entitled to appear by any legal practitioner in
any matter connected with reference to the
Advisory Board. I think that it i; a harsh
provision. A person who is detained may be in
a very agitated s'ate of mind and he may not be
in a position to defend himself adequately.
Otherwise also it is an elementary right of an
accused to be represented by a lawyer
irrespective of the nature and seriousness of the
offence. I hope that Government would change
the clause accordingly.

The second operative clause is clause 9 of
the Bill. It seeks to retain person agamsts whom
an order of retention is made before 31st Dece-
mber, 1975 and who engages in smuggling
activities in areas highly vulnerable to smugg-
ling or their associates. These persons may be
detained for six month; without their cases
being referred to AdvLory Boards for opinion.
If the Advisory Board approves their denention.
they may be detained for a period of two years.
The only change regarding this clause which I
would suggest is that let the officer of the
Central Government while making a detention
order set out the precise causes for such deten-
tion in the order itself.

The last thing that 1 would say is that the
pronouncement of many judgements by various
High Courts have demonstrated that though the
law is alright, yet the Central or State
Governments in many cases have behaved in a
most callous and casual manner in passing
defective orders of detention on smugglers.
Because of this, in many cases the persons
detained were set free by courts. It may also be
that the intentions of the Government in using
the provisions of MISA Ordinance were not
good, in either case, it has brought disrepute to
the Government. Let it be a lesson for the
future to Government to use the provisions of
the present Bill more cautiously and judiciously.
Thank you.

il Aaa feate (397 9307) : sl H,
# o9 faqaas 77 awdT S0 § 1T o1 wamaa At
a1 9w 49 Fean & g Feaowas & fag g
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9% A U & TAX T T CH 4T ¥ A7AT FR 0w N
e & s wsa & wme wdardy s o0 i
THF A i 3T @ (e a7 9t e oag o w
faiaas wran § oy fadas gmifra w1 2 sfrm,
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SHRI BHUPESH GUPTA : Why so, Mr.
Nawal Kishore ? I have seen that statement. All
that I mentioned in my speech is his name only.
There are allegations that during his tenure as
the Treasurer or the leader of Bombay Congress
Committee, Bombay Pradesh  Congress
Committee, these people grew up. All that I
said was this one line only. But Mr. K. K. Shah
has made a long statement. If he has anything
to say in explanation, why should he ask me to
go to a court just as the monopolists are asking
me to go.to the courts? He can write to the
chair. All the allegations are there. I do not
know whether they are right or wrong. But
serious allegations have be;n made in Bombay
and elsewhere that Mr. S. K. Patil and Mr. K.
K. Shah, who were the leaders of the Pradesh
Congress Committee of Bombay, gave every
possible help and assistance and encourgement
to these people, to People who are now called
Mastan and all that, who had earlier been arch
smugglers, but who were known as social

workers [
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SHRI BHUPESH GUPTA : Why so ? He
says, "Go to the court; I can prove in a court of
law". I can tell you. Mr. Nawal Kishore, I have
no smugglers to finance my legal case or foot
my bill. But Mr. K. K. Shah can be sure that he
can go to the court. But I have no such persons
to help me.

SHRIN R. CHOUDHURY (Assam) : Sir,
Mr. Bhupesh Gupta is himself a lawyer. Why
should he have a lawyer for his case?

SHRI BHUPESH GUPTA : You have not
understood the point. I need such a lawyer
because if I conduct my own defence, 1 will
lose the case. But Mr. K. K. Shah also is a
lawyer.

MR. DEPUTY CHAIRMAN : But Mr.
Bhupesh Gupta is a very successful lawyer in
the House, Mr. Choudhery. though he may be
losing cases outside.

SHRI BHUPESH GUPTA : Sir, 1 do not
know whether I can win a case in your court.
But Mr. K. K. Shah i himself a lawyer. Bui he
has to resign his governorship and goto the
courts unlike Mr. Palkhiwala.

SHRI SUBRAMANIAN SWAMY : Sir,
Mr. Bhupesh Gupta says that he will lose his
case if he conducts his defence. But, later on,
he may change his stand. These words should
be expunged, Sir.

oft ware fwite @ i, & i 0 A AR
f& oW ey ®1E ¥ 00 1 w7  ow ara wwv
|vzar g 917 agr 7 o faaw @, ow o o 2
i ot graw & AT AR §, AN am 4 g
I F A Ag) fer anfzo wwifs gew em am &
fofadtsr & f5 zw ot famms 91 wig 72 @
# w7 ag awrf 7 T AwA § Afen g s
agT a1 | WY A qg T@ v O ag 0 i o,
aaifag ag g0 5 gn w37 AWl ® AmE R
T AT AT AT WIS ATA B |

@ A% F faaw ot W fm oqu, @
A At vt o free gicaa 1 oar, gaar
TEAE OF A E 0 awAaaw o 43 gy § o
S, W ot IR O & o e dte 2, qp
d1 %o dre 4 | ¥ ag quTy Frav v o o
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# fw afz ot 2007 &g @77 7 wfaw o wAaw
w1 # foar gom, adr awar a0,

Nt CRARAS 1 AT GEAAF AT ATRAT
gT9q g1E fEn 39 07 ff §9 a0 efE o
WIT A qZAE T AT F2T A AT g 39 w0
A1 AT 9% &7 1

[U DHC. 1974]
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MR. DEPUTY CHAIRMAN ' Mr.

Rajnarain, this is not the way. We are not
concerned with any letters here.

SHRI RAJNARAIN : Why not ? That was
smuggled.

ot wae fwwire @ ag qra o & ok fa A
w1 vewrer W1 qrfadiee Waes § aed feare
ot Gy wan « g g wEr § fr g e orfediea
wrzfga) w1 1 wyar § geads freeare fear g
w7 gy v w0 fe fET A weat g Fae
I F fao fEaraar ) @@l ow e g
fear v & wrew fmwer & g B s W
ure frdt & faars ot gm0 gare Andr I
 fy oo & vraw wE & s e & ownw
qrEl & WF T 0o U0 o W WA & WA
= fer 1« Er mATR WE BT AR 2, mAT W
g &1 § o st mdeed § g faew
AT &1 geaA fear stmoa

staras d1 7 w21 5 gw wrzw § fv o @ w0
3, % fawrs wriand @ wfew o e, sas
1 geATa § wra A oz aea oawn fewaga s
& a1 7w WA 97 gu e A1 v AW A A qiw
&Y gt frr go  wie fao anid o gaw qmr
AT FAT gATT a4y W R A guedt aw my
gar sy g

58 a3 W WawT g7 § % gwie o
wi€ =sre i W fpomadt 4 & oY w9 ar F g
ama § f 3% faans ae & a9 saw 32m wn
aifgn | Afea & quar e § oo wma
ST TATEr T @97 S04 & 7 wnT 4 #ur e
Fmm F wefifzoy w77 s aeedl & fasmg aer &
A AN FETAT AIA, AT ATT AHA T qIAT |

# g7 a7 7 vawrs v g 6 wwe gman
% aqq g1 fs o671 & G5 qifafzes arfat @
Z19 AT AT 7 AN e 9w F g 9T 39 9w F 7,
g% faers rwwg g@r Tfgr o & o9 @
wraa & ol o 7t § b oy oA fra
qz AT § A1 gare Ara § ag TArgere g Wi
I AT AN ¥ 7 g W AT g , e g,
7% & 1 & Fsfy w1 ey Y S vy, T 7 v
area § % wiim wadse & & ay frowr & fe 2w
Filr qrAt & fasare @ wemred d3d 3 o=
wras F ram-fafame & g9 faane e 2
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[ st 7w fwrr | ,
31 oraar g B BwTE AW H 070 dre fro A
AT W T E | o o A |z faf |
#d1 g9, afwa g @l & S fefeer gq 1
Fav v Ay vrarerA § st 3v@m ot F arer
& faers & s dor8 @ 7

e IMpam fag (fawre):
e wivE #5721 A

smifs; =9%

1 QAo WITo JAY : T ArH TEATME 41

at Zqr v .. (aterruprion)

Y TOATCEE AT, ¥ TH AR A A
W AT AAA ¢ & ArAAn e g o v
A7 & (s s @A g, &7 s F faar
OFF R T R sy 9% ¥ A——am wa
®TCAT 1 AA &, 0T 6T 1 avwAT &, gumr
FTAFrawacd, a1y frgr g ¢ Famgar e
% oo 72w & w77 wq2 @ aeran Tfgn )

wit waw fpwie w0 I omeA A1 0T Al
TR FANZ VAT A

il vt g waraw 0 TEmemfr o oAn W
az foret w A (% o S aE] v A

»Jt FrRvT
FHT

DR. V. A. SEYID MUHAMMED :
Mr. Rajnarain asks what is against Karpoori
Thakur. If I am permitted, 1 will tell what is
against him. 1 will iell what has been found
against him. It has been found that it is
dangerous <o allow such persons to be in the
Government.

mEoenAT A 4z afee

ot TAATQEAN  ArRA, T 3TE7 § (63
7 W g I geEE ate v frr F faes
AT AFVASTE | W AR F fawg 4w e R
® F9 qurs w7 99 =T 0 UF 51395 E0q
firegsme /@t Fvarar | w94 o5 § favz o wa
2 bp sgia Ardr e Ty wEr AE 2, 3 AW
AT ®] GRET A2 |

At Aadt fewe - A, T oaz wg T A B

[ RAJYA SABHA |

A1 HHEIAT, 174 A% Al FATE O T 7 IAE
frama 5 4 08wzl w7 J&T & w7 by
fFqramr @ ar qo7g== Fmi o B = a ¥
3,808 AT OF § A1 T 979 F # 780 A gAne fa
T3 AT WA § aaiE = e & ), @ AT feala
T TEN R A7 MAT ATAA 2 1 A HITE QE Sl
argar & fo wee oo gt ara owg awre T @
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st ¥ feefai § ag sy & o o gan a0

areg 41, vzfea] %) gamE 41 A avd faars e

¥ TN EYRY THT AT TEAE L (Luterruption)

Mo T fag o A 7wy owar o

it e fee - ST daT wET BT AT E AT
araT & wea frogard ot Tt w7 af 2

ro Ty Fag - A wEe fagry arawd
a1 @1 frare fear aa °

At WU g favea - 39% fmErE Ama a7
A1 f% 7y s & A oF Ffar ofr

st qaw femie . frsmEA T aR @ E
W 0w ffaA W 1§ ag ¥ aw E
wiaar mifafaa 1 &1 AwdT & av slqar Jm @
wETT T AwAr o A, § ag Aear g e
a7 AT A9 & 0 el @1 geew e arg @
ATA H ETAET gAT , a7 TG TVFA TEA { AAET L |

7N 7 A1 AT & A, mRee & # T
3 M. T T At T 2 e A, A

ATe0 17 W wrd griE e gy 1 e
frzoqy v 2 ) AT SRy 2T g Afe
FAATA A 00 FTFAT, T 100 T FATF
Goo T 2 1 =AY B A o 1z fasrfe
At (& i Aurt & (A (eateeg feeemm # sggea 4y
MY ATHEIT  WAT F1 9% (75 mwaee fi
70 A WA, T AT R qOr g A 6 e
HAr 1 #awad  faams o 390 a#@ 0 s
T AT T e Far ar 3an =oane 1
wmfs 2 fr oar 410 57 73 7

wo ATHA, AT T AT SIEAr) 49T
& AtfzfwtwrT & arz ofr w16y A0 ®1 2 o
21 Ao, wEd o A ag fea gt B g
sl @ A & s o ol fer
WIE W1 I FIN AT 5 GAE 1w § 39
wre feay arar | gww wng A gATEE a1 aifefedee
war, 95 A7 TAr w2 g iw St
AT A AT A TE TG AT A1 FAT G fRon v
rFAZ A AW KR AR e 5o
ECEAREC I |

i gy WgAT oz R oag e wran g e
fara AR & 2 = B w4 o W
g7 fFesm 2 37 T &1 v gemar

st el ot uyrEy wiuEfEm @ oawr
T
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oft sty et . T AT Ay AT R a7

SHRIBABUBHAI1 M. CHINAI : Sir, we
are given an assurance by the hon. Finance
Minister in the Consultative Committee
meeting that there was nothing wrong with the
drafting of the Bill. Simply because the
implementation was given to the State Gover-
nments who were careless and did not go into it
before framing the charges, we have been put
into this position. This may be got verified by
Mr. Om Mehti with Mr. Subramanian!.

st ame fewe ¢ v, A A, A &,
& ot ©F a1 F1 AT E | AT A, gmer g &
a7 %7 137 %1 Fe & sdioa £ fawfwor oz d 4
f6 7 zraem 21 o7 Fwe FEE A0 A
¥ qrgAr 7 39 yWA w1 A7 fAe famy Ao
(Time bell rings) VT, a8 & &0 7 717 )
T A AT F—AWE J S @ o A
i B f ywfaer oy s & qr Gar Jyan ¢ fw
a1 fifafews arker 2 omr qifsfers oma 3,
ArAT & weET, 344 A9 AV 4 At rqaAd ¥ Iaw
q1q 2 AYE &7 FEAz w9 v 2, A ¥ A
w7 gy WY FwWie mrae faw 2 ogaw fewry w oA
a3=a 7w 2faga % 'wiiwre (== TaiE #)
oYr a3zt iy £ g 71 miwa(eEz vaddz W)
argtfersg 71 3w fa et aradt &1 fremre
fear am, afewr difafera #1 210 vHo T 777
FTAARA R ) g ATA Az 2 R g m wEny ® arg
TAE FHA T 7277 gvn ag feafr Differs arde
¥ fa@ oy 2, 397 ot ag gfay gr oy 5w ATy
71, o A1 ag far g & fx dfemmw difas
o7 fe2am o AT F AT ST § STET €Y AT
atar, wafe wraAifar ST % are w8 s A4
2, a1 afy g5 vt 37 % Tifafers sded % fao
ZH71 A 8, g I Adi 2 2 fad oy os e
w1 fr—aefam q= dfafmamz w2 &
a7 AIFAT § 1% g A1 wqwad § i, sifs 3 dora
HriEH AT F WY odrdoad feen & Anr 8, 95
e ey fre F7 zodl T aam A 71 W@ Aw
FUETHER Tz A7 qr7 # & oy 37 mweafagi o F
FIFVEHEA TEZH T 27 02 (Time bell rings)
¥ wrgem 7 wosTAZA sy A fremea w1 9m
AlFT o1 A[T KT OFAFTA KT VT w77 2,
e €1 v 79 2, 9% [ 0% 599 F oo
GITHEA 1732 A2 A1 G0 saifE o A A T
aTET & 3w F1 wrtaw grla T F qra ava w4 qw579
srafr gt 21 = fag, mfae % a2 a9 wewv

T/Raiva Sabha/75— 1
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HqAT WTAN AT 7§ o aver oA e oew
e ¥ TIW ¥ A AOA J0g 9T /A R

st ag wif quo feam§ 1 wET F1oE

oft 7w fewive o Fod & A A £ fe
T Aot geEtiie frr awr e 0w,
TR WL gfed famr & W oo g et
W wEaTT EF &, A% faes W1 99 & dwA srdady
® wAT 9SrfEm

™ W & oArg & TH (GAaE w7 Awde s
21

SHRI M. KADERSHAH : Mr. Deputy
Chairman, Sir, [ am greatful to you for per-
mitting me to express my views on this impor-
tant but controverasial legislation; simply be-
cause of the inefficient handling of the Govern-
ment and as a result thereof the unwarranted
Ordinance was issued after a few days of the
adjournment of the las' session. Nobody doubts
and questions the necessity of such a legislation
but the contempt and tre disrespect shown by the
Government to this august House is a black
paragraph in the history of our Parliament. The
Bill which has been brought for the
consideration of this House is to replace the
Ordinance for detaining persons connected with
smuggling under 'the MISA. The question
naturally in my mind is whether the intentions
of the Government are sincere. The past record
of the Government indicates that they are more
interested in political handling of the problem at
a time convenient to the Congress Party. The
failure of Government in all walks of life and
the impending General Elections have
necessitated the Ordinance and the steps against
smugglers and not a genuine intention to curb
the most nefarious activity perpetuated by a few
hundred persons for the last several decades
with the express connivance of persons in
authority. Abraham Linclon defined a popular
government as "government ot the people, for
the people and by the people". But here we see
'that this is a government backed by smugglers,
financed by exchange racketeers and patronised
by black-money tycoons. It is not a« overnight
development and nor if was alarming for the
Government on a particular day to go in for an
ordinance. Government was never serious to
curb this activity and is neither serious today
even as is noticed from the general slackening
in ihe steps immediately after the
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[ Shri M. Kadershali ] dinatice was issued.
The general purpose of 'he measure was to
break the circle of the smugglers and to round
up the second ladder of the entire mechanism.
The initial detention of the persons under the
MISA no doubt created a stir and publicity, but
the detained persons were, and are still, biing
given special privileges by several Governments
which are not even available to political detenus,
1 broadly support the intention of the Bill, but
have my own reservations and doubts about its
implemen-i.-ition. The machinery to implement
is ralf-er very much handicapped. In Bombay
alone I am told that the turnover of smuggled
goods exceeded Rs. 2,000 crores per year; and
these smuggled articles are sold in oper-
markets even now in Bombay.

Sir, what is smuggling .'it is nothing but an
illegal foreign trade without the Govenment
concurrence, and the running of a parallel
Reserve Bank by the people of the underworld.
Police arid Customs Officials who are the
Chief implementing agencies are said to be
getting a 10 per cent deal and let them go scot-
free. They may even catch a person redhand-
cd, but the lacuna in the pros 'cution is deep-
rooted. Other Officials who are straight for-
ward are done away by the smugglers and the
Government does not show any responsibility
to the family of the deceased.

This is the case here. The ultimate question
arises whether we are going to prosecute these
persons in a court of law or not. The
Government have not taken this in to account.
How long are you going to keep them in
detention without proper trial ? Why is the
Government hesitant to institute trial pro-
ceeding ? The setting up of tribunals to try
eennomic offences has not yet materialised.
The work in the High Courts and other courts is
already heavy and they will not be able to cope
with these cases, if at all the Government is
wanting to punish them. Many things which the
Government want to do have not been done
because the execution of the policies has not
been given due consideration and weightage.
Senior Ministers do not have time for this
important aspect. The result is that the
deliberations and views of this hon. House
become routine in nature and are lost in the
pages of history. My most important emphasis

[ RAJYA SABHA ]

for this- legislation is how the Government
propose to deal with the smugg-
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lers detained under MISA after a certain
period. Secondly, what we are going to do with
those persons who have given patronage and
shelter to the smugglers so far ? Thirdly, how
are you going to curtail their activities in future
and check prospective smugglers tempted by
their success in the profession. This Bill does
not bring out any answer to this fundamental
questions and 1 am doubtful that the Minister
will refer to it in a general way and in a vague
manner which is a common practice with
persons on the Treasury Benches to save that
we will take possible steps and the steps are
bein? taken and a direct answer to details will be
avoided and is still being avoided. If you go
through the record of parliamentary services of
eminent personalities of the world, you will find
with the general principles of legislation that
they used to pilot, it was necessary for them to
check up the minute details of implementation
and be satisfied with it. I do nol now whether
the Minuter of Firjance is going to do this. He
will not do it and he will leave it to be done by
officials subordinate to him. I am warning the
Government that this legislation will be passed
because they have a majority, but the smugglers
once freed will not sit idle. They will turn the
table against the Government and the mess will
be further confused.

Before I sit down I would request the
Government that the three points, which I have
mentioned for implementation, may be
seriously considered and necessary supple-
mentary legislation may be brought forward for
effectively controlling this nuisance which is
causing damage to the entire eennomic fibre of
our democratic structure. It is said that even
persons who hold high posts are giving support
to smugglers. Recently I happened to see in a
paper that a Minister of State in the Punjab
Government went to the central jail to meet a
detainee. This shows that the Government is
interested in and is supporting smugglers.

SHRI HAMID ALI SCHAMNAD
(Kerala) : He went there to see the condition
of smugglers.

SHRI J. S. ANAND (Punjab) : No, please.
The Minister saw ex-MLA Jainder Singh, who
was anested under MISA, in jail and when an
explanation was called for, he said that he was
like a son to him and how he could keep back
from seeing him. This caused a political furore
in Punjab.
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SHRI M. KADERSHAH : This sort of
thing should not happen, whoever he may be,
whether he is a person holding a high position

or not.

[ 1] DEC.

With these words. 1 finish my speech.

w1 Wi fag neram ERuliciEE e ice
AL A qZA § 34 A AAEq ® AW 57 [
FIAT AT AT F7 07 a0 F 39 99§ avaed
g wmfe wr Fmar sger e ¥ A gen
AT A1 FTIEAT 1 ATZA A AT | TGAANCA HRIE,
R wz g ee g qigar (& A gvEaEen
SIET 9V §e v AT | (AT gm0 w1 A0E A
T a1 17 wrA & v GFEoTET @ a3z g,
Afea 5 wmw § &7 3a% a9 a1 37 e ar
a7 THN 377 wgeAq 2 2 V7 & v e g fyoaf
T TR AT 1 AT Tgvam A feem wEr At T
AT ¥ I A9 &Y A OAEEVT A4 ERD oA
T/ PTEMTIR MEEa, § 9T &7 9TE 7 TRed e
TTEIT AT IA TEA T A AT AT T VIRT GATAT
Tz ¢ P avsg ATy Ao 0 A B w17
#1 gqmfA Fd0 TE W o oy waa ey
I dr g1 owmn o

TEAT AR I OTFT 2

MR. DEPUTY CHAIRMAN : But how
can you read notes '?
SHRI OM MEHTA : He cannot read

notes.

MR. DEPUTY CHAIRMAN : You cannot
read them.

it 991 fag wamem @ wrgw A AR 8 a1
A FAT g T gy WA A A 87 fEemE am
fafairsr wimm & srew

MR. DEPUTY CHAIRMAN : How am 1
to be sure about it ?

=t e . "9 AR TR &7 frfAm o

MR. DEPUTY CHAIRMAN : You can
refer to something but do not rend it.
SHRI B.S. SHEKHAWAT : 'l inaugura-

ted the water supply... "

MR. DEPUTY CHAIRMAN : You cannot
quote.

sit Wt fag wamEA
TAE Aed AET ?

MR. DEPUTY CHAIRMAN : You cannot
quote. Ifyou have to say something say.

i Ay 7a1 2 f&
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But do not quote any notes. You cannot say,

"I... " Who is that 7' ? It is Mr. Shekhawat ? It

will not go on reaord if you give that kind of

quotation,
Wt vt fag wamm

MR. DEPUTY CHAIRMAN : I cannot
allow you to quote from any notes. Don't you
understand the position ? If you want to say
something you can say. But there should be no
quotation.

HREF7 FE

wl TIFATOE w97 w0 faETe #FE
difzn f& gu 79 == qaadz & & A7 #1930
v T3 Al

MR. DEPUTY CHAIRMAN : You cannot
quote notes. And anybody can get up in the
Rajya Sabha and quote notes . I cannot allow
that.

SHRI BHUPESH GUPTA : I am very
sorry, Sir. He cannot quote from a note in the
sense that it cannot be laid on the Table of the
House. But certainly Members can quote from
any document.

SHR1 OM MEHTA
secret.

MR. DEPUTY CHAIRMAN : What is the
document ? I am not aware of any document.
And you cannot quote from something.

SHRI BHUPESH GUPTA : Let him say
which document.

MR. DEPUTY CHAIRMAN : No, he
cannot quote; he can refer.

SHRI BHUPESH GUPTA : I do not know
what it is. This trend is developing. You may
or may not like it; 1 may not like his document.
But I have a right to quote. 1 am not asking for
protection. I can read a document. What you
can do is, you can compel me not to lay it on
the Table of the House. (Interruptions)

. The file is also

o w3l fag waram ¢ ¥ g wAFTow g fw
AT 941§ 47 TEAT =t F |

Wi WA ¢ 0T SAEE 4T OTET 2 uw
4z 77 & °F w4 § cqTET AT WIEL T AT FHE AN
30 A GA FT U1 TAG T A7 #1 g7 forar o &
Are &1 &31 @ w41 | § ;A qrgan g e mfae ow
wxA AT AT WIS F | AT AAW T F fAa v
Faain frafr Yy w47 & B oas @ oF ot e
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SHR1 RABI RAY : There is no dispute

UTh ATEC 97 &el F afsA 39 4 g 9mr wiw about that.

AT A " T AT AT AT WL Ty A

SHRI MAHAVIR TYAGI (Uttar Perdesh) :

MR. DEPUTY CHAIRMAN : He neverlf @ document has been published in the papers

raised any point of order. What is your point o
order ?

At oA - F g & AT 57w g
f&  anE 97 am fraw sifs ) @qdm ga9r
FT AT T FTE | FRT AL AT U T AT
fafadt & f& wre gw #2 (¥ a9 7707 1 wrew
AT 9 7F & A1 g0 w90 aE awdr 2w ooy s
T FrE wrafew & oar 98 1 2wy tegfafalad
fer sr 2 v P 20 g 3091 204 &
qECT | HIL T (% AOT /T ZART AT Alaa
F4 61 AT AN TGN A7 | ATAT § AT AT0E
fa s warsd wfga a1 @1 weETORT il wrEe
FT AT FT A WA KA (Fay a1, AfFF guAg g
ug WM FF ARG ¢ (% 32 wrgw & 1 ag [eward
73 & W7 I0% 979 Iq 9 THL KT TG 4 |

st Iqawrafa
FaFT A F )

WY YA 2 AT, FATE CATEe J d1fam
FErg GoR ®1 e wrge &1, wr b, gay
ut S ¥ fera et @ W o 3 AW
FIFTT FT [ A4E & Gt &, qur § 37 6w w1
WE w1 AFA § 7

TFW #y [ wz weA o,

MR. DEPUTY CHAIRMAN : 1 am very
clear on this. Unless it is a public document it
cannot be laid or read out.

Al TEATOAN ¢ gH EAE 9T A BT aRT g |
TITHT GATAA A wwd & 61T Wz wwd § 6 39 wna
i atten 1 @z sygean Ay wfaa averge feg 5
CE (i

MR. DEPUTY CHAIRMAN : ifitis a
public document, yes.

T T F FC AR

MR. DEPUTY CHAIRMAN : Ifyou

want to quote newspapers you are free to do
that but not from a secret file.

SHRI BHUPESH GUPTA : You, Sir,
protect us. I can quote. Suppose you have a
lover and the lover writes a letter which relates
to smuggling. Surely, I can quote that letter. You
cannot stop me frum quoting. That can always
be quoted.

MR. DEPUTY CHAIRMAN : Now let him #1&1 # firegare fear wan

complete.

fthen that can always be quoted.

SHRI BHUPESH GUPTA : He knows all
Wt el fag wamam ;@ AT aia §
¥ oagl w4 AT wer gay At gantear q
T (w41 M7 39% TvETT W9 I W a1 §1
sraFTir (waEr fw arafaar s@ o i & qea
q oA g€ @ M7 gz niwer 98 F12 F @ d
A4 AN F A G 2T AT 7 aqder gt o
FT FEA WO (AR A AT 0S| A AR
A uz gar @ (& 4 wege # ) ar A1 39
Aty frm Froem aEeada i AT g WET
Arzlgqr aze faan gut 2, 4z 720 fan s | A%
FaF Ga7 of7 7 frar w0 g weq wE fEA) AW
qZ1 AGAT 20 AFA FF TEHAToA] AEA WA
FdT a7 a7 FI= W AT A ¢ % avea ge
AT A7 TE0AT o7 war wid o AT §, AfwT IR
1T e o (o fAar a2 & avos gaman S
21 3z fama ufEwa Grar wm §, G smame g7
ATET A T FTAEA FAT /T IA AW TN FH ATE
ot Y a7 34T qwre & oA ufEa fem
Tar A7 fEErEA oA g o 7o
these things but he got a little tired.

'l had called for this file as the Begraj
Bhanwarlal Choraria Charitable Trust was
representing to me that the Trust was keen to
donate for this water supply scheme and that
the misgivings against acceptance of the
donation of the Turst were not well-founded.
I have gone through the record and I find that
this Turst is a public charitable Trust devoted
to social and phi Ian thropic work and that it
receives public donations for its activities.
The Trust has made donations to the Prime
Minister's Defence Fund and has also
contributed Rs. 2 lakhs to Lala Lajpat Rai
College, the foundation stone of which was
laid by the late revered Prime Minister Shri
Lal Bahadur Shastri. The Trust has also been
making donations for the famine relief works
in our State... "

T e g i A 6T @i g I aw v
srefeyr awt w1 2w F A F e § 1 A
W I & A g,
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AN AEWET, WUETT § 0 AR F BAA F a1

H T A FEWL, FA9 TAAT FgAT TIwar F—

"I am therefore, of the view that we may
accept the donation of Rs. 5 lakhs and the
land from this Trust for the Bidasar Water
Supply Scheme and name that scheme as
Government Begraj Bhanwarlal Choraria
Charitabl Trust Water Supply Scheme."

qAAT 97 2 {6 aeerT o SHUET TE &
AT H a7 ATET HOATE A @ )

SHRI BHUPESH GUPTA : Only thing.
You come from Rajasthan. You should kindly
address the Government as Government
(Smuggler). This suggestion we can make.

=t act feg famaa & o gaw b fraea
w7 g ay 1§ sween av e o wifa W g
Ay g fremn w7 A0 e qowaIen & anga
% e wa feedt gwTe 1 owray 48 91 0 "7
FZA FT AT Fq 47 947 fF aoer ey wy a fE
o#17 § faelt g€ B w1 398 A qorar gwm wie
TE g awar 1 aw qave w1 7 390 AT 2
92 mfr 27 & A & goere & fadr a6 gmfas
FAAT @I\ A4 AT ATE AT FAT @ 997
T gEATd & Aag i A1 § we gegd e e wa
waa o wrk @ fam A gwn g w7 ommmo s
A AT g

SHRI BHUPESH GUPTA : Ou a point of
order. An important document, purporting to be
a note by the former Chief Minister of
Rajasthan, has been quoted. Now I think it is
very relevant to the discussion and I think
public interest will be best served if the docu-
ment is laid on the Table of the House. Sir, you

may question this document. You have not
questioned it.

MR. DEPUTY CHAIRMAN : I certainly
question the authenticity. How do I know ?

SHRI B.S. SHEKHAWAT : I take full
responsibility.

MR. DEPUTY CHAIRMAN : That is
different. You may take full responsibility.
Suppose you had satisfied me earlier...

SHRI B.S. SHEKHAWAT : I will satisfy
you.

MR. DEPUTY CHAIRMAN : Not now.

SHRI B.S. SHEKHAWAT : I will put my
own signature.
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SHR1 BHUPESH GUPTA : I am making a
submission. We are all living under tension, you
live, I live, everybody lives. All I say is, this
document should be laid on the Table of the
House.

MR. DEPUTY CHAIRMAN : No question
of laying it. He has read it and that is more than
enough.

SHRI BHUPESH GUPTA : This document
will throw some light and will inform Parliament
about the real situation with regard to this
particular Trust. I have made allegations about
it. Mr. Sukhadia had denied it in the past. I think
the letter of the Cheif Minister mentioned here
substantiates the materia' point, namely, that the
trust belongs to a gentleman smuggler. I think
many people have gone on the Table, lying or
otherwise. Let this document relating to this
issue also lie on the Table.

MR. DEPUTY CHAIRMAN : Let him
continue.
SHRI
gz 97 %7
qAT 3
Nt gomwafa ;T

5t wif faz wiemem @ frkh a%7r §1 97 var

AELeh AR ANCTIE o) S
B.S. SHEKHAWAT :

"The Trust ha* also been making donations
for the famine relief works in our State. The
accounts of the Trust are regularly audited. "

¥ wiare i 7w & fr

*'And the Trust his also been granted the
permissible exemptions by the Income-tax
authorities."

g WA & ¢F g T fag wae gw dzv
%1 qg7 ¥ wrawr wrafey € 1 v S wa w
ar & #

"When the donations made by the Trust,
which is a public charitable trust, are being
accepted at the national level and when its
accounts are subjected to regular audit, I think it
wou'd not be improper or irregular to accept its
donation for a public utility scheme."

*The Trust is keen that its donation for this
water supply scheme should be accepted by us
and its name associated with it. 1 find that the
present estimated cost of the Bidasar Water
Supply Scheme is Rs. 21.50 lakhs. According
to existing instructions, a donor has to contri-
bute more than 50 per cent of the cost of the
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[ Shri B. S. Shekhawat J project if his name
is to be associated with it. But in the case of
certain water supply schemes, like the
Sujangarh Water Supply Scheme, we have in
the past accepted contributions on a lesser
scale and associated the name of the donor
with the scheme. I feel that if the donation is of
a substantial order, and is at least 25 per cent of
the cost of the Scheme, we could relax this
provision. In this case, the Trust had originally
agteed to contribute Rs. 2.50 lakhs for this
scheme, but now it is willing to contribute Rs. 5
Iakh in cash for it. In addition, the Trust is also
making available substantial land for the
scheme. Accor jing to the Trust, the value of
the land itself is Rs. 1 Iakh, but we need not go
into the valuation of the land, but accept the
whole of the land offered by the Trust. Taking
the cash and land contribution together, the
total Jonation of the Trust for the scheme will
be over 25 per cent of its present estimated
cost ol Rs. 21.50 lakhs.

1 am, therefore, of the view that we may
accept the donation of Rs. 5 lakhs and the land
from this Trust for the Bidasar Water Supply
Scheme and name that Scheme as '-Govern-
ment Begraj Bhanwarlal Choraria Charitable
Trust water Supply Scheme."

SHRI BHUPESH GUPTA : Is there any
suggestion or recommendation in the end that
Chordia should be awarded Padma Bhushan /

MR. DEPUTY CHAIRMAN : Let him
continue with his speech.

st WY g wramea o goaamila w) & s
feamr & it A Wz, Al a7 wEAr A 2
fr drefay & a3t & 50 Z417 *9q F709 w01
fa ¥ 1 WIT WUH TAFATY FUA FAA T oA
W OATEY SAWI FE ANAT 4 AR 9T 51 EFATT RO
o1 # Y7 ArelTm F 0w § S 97 07 i ad
) oOw@ AL A@H E AR 2 0 & eAE) swim
f=rar W @1 AT FEAT 7

st gRomTTo WY1 :  wmE Am # feAd
3 v

Y Wi g diwmam @ 07 @i 0 IAa Frog
& Foray wTOiE WEIT QT ¥OY ¥
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Framia aEEy, 51 w197 qEw g A
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AT &, T 291 A & ATTANA &, FTOAAT AT
F AN § 917 G179 vEEEE A0 m4E gqifz
faaa 1 %A &, 39§ 37A99 F F0007 &1 g
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HRT G a7 § T AE w F ) ;T § g
AT §, TN F4W F 9w AL TARA § IATI
e 7 & for wrra wird wrars aE A 3 | g aw
WY 74 WA ATA] B 9T W TEET w1f wifaa
AT AET TTA A7 qF AETT ZF EH ATAT A7
3 q qITE eMA &1 waeT %1 9 ¥ Ave &
fammar At z 1+ w1 9T F7 91 1071
a1 7f f, Ffea aTFTT qrA A% TN 97 A3 TH7 |
1 [l & qz fadam o angen ¢ f& 1 @ avey
AT 4737 ATER T A AT W7 AT oA 71
T A9 W10 TA AFRG § 99 F1TE A7 67
ueA # {7 & gz (A3 wvam anzan ¢ e 40
T gy 7 nF avagfas A qaar fge ot g
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T WETT &1 A TEE AE A7 a2 AATAT 2
o7 A FAF S °TAT AT AF1 (F 497 3A% ®UemEs
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qHd THR] FTRTT T |

SHRI PRANAB MUKHERIJEE @ Mi
Deputy Chairman. Sir. | am grateful to the
honourable Members, belonging (o both the
cides, for having provided to the House their
thoughtful supgestions during the course ol the

discussion on this picce of legislation.
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Sir, whatever might be the tone of the sp-
eeches and the angularities of the visions of the
Members here, our approach to the problem of
tackling this menace in our social and econo-mi;
life is known and, by and large, it has been
appreciated by all the speakers, perhaps with-
out any exception, that this menace has taken a
serious dimension in our economic life and no
stone should be left unturned in taking care of
this problem. At the same time, Sir, from
particular political angles, certian things have
been brought in on the floor of this House
wliich have no direct relevance and reference to
the present subject of discussion.

Sir, ihe mover of this Resolution, dis-
approving of this ordinance, his stated th.it
tnere IMIO necessity for tlie MISA to be brought
in here. I would just like fo point out that the
Maintenance of Internal Security Act is
basically to preserve the security of the nation
igaiust external and internal dangers and. Sir.
il'there are certain forces which try to distort
the economy of the country, which try to distort
the very valuable foreign exchange position of
the country, and which try to distort the forces
of economic development of the country, then,
according to my understanding of the
connotation of this word "Security", ji applies to
this aspect also.

To mv understanding of the copnotation
of the word "Security", it applies to this aspect
a'so. Theiefore, to bring the cases of smugglers
within the ambit of the Maintenance of Internal
Security Act is not out of context or is not
beyond die purview or scope of the Act itself.

Sir. it has been pointed out nuny a time on
the floor of this House and on the floor of the
other House that the situation is rot an ordinary
one. It is an extraordinary situation, and that it
is an extraordinary situation has been admitted
by various Members, including the mover of
the Resolution himself when he suggests that
almost in every village of Rajasthan...

SHRI B.S. SHEKHAWAT : Not in every
village. . .

SHR1 PRANB MUKHARIJEE : T heard the
English translation of your speech; the word
used was "every".

SHRI B.S. SHEKHAWAT : I slid, every
village on the border.

SHRI PRANAB MUKHERIJEE : Any-
way. India has a very vast border on land and


http://th.it/

175  Conservation of Foreg/n

Exchange and Prevention
[Shri Pranab Mukherjee]

sea. There are smugglers in Rajasthan and
Gujarat. We have such a vast coast-line. Is it
possible to take care of smugglers within the
ordinary laws which we have at our disposal? I
would like to quote a few figures which would
indicate what has been the dimension of smugg-
ling operations in the country. Various figures
have been quoted. 1 would not like to indulge
in the jugglery of figures.

SHRI RAJNARAIN : Do not go into
details.

SHRI PRANAB MUKHERIJEE : Various
figures like one thousand crores to a few
thousand crores per year have been quoted.
Actually, according to the Kaul Committee,
the foreign exchange involved in smuggling
would be of the order of Rs. 166 crores to Rs.
170 crores per year. . .

(hit er ruptions)
SHRI B. S. SHEKHAWAT : That was in
1969.

SHR1 PRANAB MUKHERIJEE : Now it
is 1974. Not much difference. 1 would like to
quote a few figures. The value of the goods
seized in 1966 was of the order of Rs. 6.61 cro-
res. After three years, in 1969, it was of the
oider of Rs. 25.01 crores. In 1973 it was of the
order of Rs. 35.48 crores. In 1974, up to
August, firs' eight months, it was of the order
of Rs. 40.15 crores- Therefore, Sir...

SHRI BABUBHAI M.CHINAI :
about jute smuggling?

SHRI PRANAB MUKHERIJEE : I am not
going into it sector-wise.

SHRI BABUBHAI M. CHINALI :
will give you the dimension.

SHRI PRANAB MUKHERIJEE : Anyway,
this would indicate two factors: First, in what
proportion smuggling is increasing, ano
second, it would give answer to some of the
criticisms which have been put forward by some
of the hon. Members that the Customs
Department and o'her departments concerned
are not doing anything. If they did not do ani-
thing, even prior to this Ordinance and prior to
these measures which have been taken, perhaps
the quantum of seizures would not have gone
up from Rs. 6.61 crores to Rs. 40.15 crores
within the last six or seven years-. . .(Inter-
ruptions). This is an extraordinary situation.
And an extraordinary situation cannot be
tackled. canDot be taken care of. by the ordi-

What
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nary laws which have been suggested by the
hon. mover of the Resolution. We have made
amendments. In my introductory remarks I have
cited in what ways we have made amendments.
The Foreign Exchange Regulation Act was
passed in 1973. The Customs Act has been
amended, not once but several times—in 1962,
1966 and 1969.

SHRI B.S. SHEKHAWAT : After 1971,
there has been no progress.

SHRI PRANAB MUKHERJEE Mr.
Shekhawat, you spoke for a longer period.
When I am making my point, it is no use
smuggling into the debate. I hope you will have
the patience. Sir, what I was trying to point out
is that it is not a fact that the Government has
not taken due measures after 1971. In 1973, the
Foreign Exchange Regulation Act was passed
and a comprehensive Bill covering the direct
taxes is before the Select Committte just at the
moment. Therefore, il is not a fact that the
Government has not done anything.

SHRI BABUBHAI M. CHINAI . By the
time, the Bill is passed, perhaps the Parliament
will pass away.

SHRI PRANAB MUKHERJEE Mr.
Chinai and many other lion. Members are
there.

SHRI BABUBHAI M. CHINALI : 1 am not
there.

SHRI PRANABI MUKHERIJEE: So,
it is not merely that the Ministers are present
there. It is not the responsibility of the Minister
only, but the responsibility of the Parliament as
a whole. Mr. Chinai knows that the Select
Committee is a replica of the Parliament itself
Sir, my point is that it is an extraordinary
situation an J in this extraordinary situation, the
people who are behind the screen and who are
the kingpins of the whole operations, who pose
as the begt of the citizens and open charitable
trusts to have the maximum benefit from tbe
society should be brought to book. It is not
possible to bring these people to book under the
ordinary law. This ordinance is meant for them.
This piece of legislation which seeks the
approval of the august House is meant for
them. I have never said oi the Government has
never said that everything has been done. This
is a constant exercise. This is a constant
endeavoir. It was found that the existing laws
are not sufficient to cope with the situation and
therefore, the Government came forward with
the ordinance and
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Government has come forward with this Bill
to replace the oridnance. One hon. Member
suggested that the ordinance should not have
been brought in and it should have been done
by passing lie law in the normal way. It could
not have been done because the ordinance was
issued on the 17th of September and within a
couple of weeks, it was possible to take care of
a good number of the kingpins and to put them
behind the bars. Had this been passed in the
normal way and all the news of these
discussions come in the newspapers, perhaps
all these people would have smuggled
themselves to some neighbouring countries.
Now, only one or two have managed to go
abroad. Therefore, some sort of surprise was
neeessary and, therefore, this ordinance was
issued. It would be appreciated by the hon.
Members that measures like this where
surprise is neeessary and a sudden action has
to be taken, could not be taken by passing a
legislation in the normal way. It has been
suggested by some hon. Members 'hat it would
be utilised by the ruling party against their
political rivals. This point has been sufficiently
answered by my colleagues belonging to thi
side and particularly by Shri Nawal Kishore ji.
Therefore, I would not like to dwell on that
point in detail. What I want to point out i that
this piece of legislation is meant for the
economic offences and from the common
man's point of view it would not be easy to
stamp the political leaders of the country as
smugglers and to put them behind the bars by
resorting to the provisions of this Act. If the
ruling party or the administrator wants to put
these people behind the bars, there are various
other provisions.

And, therefore, 1 would not like to go into
the question. Whetiier the Congress does it
alone becaus?, in the last seven or eight
years, we have the experiences of the non-
Congress governments, and we hive seen how
the preventive detention msasuris were being
resorted to by both the left coalition
governments and the right coalition
governments. We know how a State
Government, under the leadership of a
veryredical, progressive person, appealed to
thi Central Government for the extension of
the Preventive Detention Act. And I would
not like t; go into the details of all those
things because th; hon. Members who took
part in this discussion also shared the power
belonging to the ruling parties in the State-,
and not in one State, but, of course, in various
States. And we know how they have utilized
the preventive
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detention measures to suit their purposes
Therefore, itis no use making blanket char-
ges, particularly against the ruling party, th«
Congress, that it is misusing its power.

Mr. Deputy Chairnun, Sir, it has been
suggested that Government is not taking any
measures against the defaulting officers, and an
attempt has been made to create an impression,
that this is an eyewash and nothing more than
that, and that is wl y the Government is merely
passing some legislation and strengthening it
own hands but not taking adequate measures in
other areas. Sir, the figures which I haye quoted
about the seizures would indicate that if the
organization had not been vigilant and had not
been active, it would not have been possible for
the Government to bring these people behind
the bars and it would not have been possible to
increase the number of seizures to increase the
number of raids and to take various other
preventive and punitive measures in various
sectors. In spite of that, it is a constant exercise
at the administrative level to see that whenever
there is some doubt, whenever there is some
suspicion, due care is taken to get rid of those
persons against whom suspicion or doubt arises.
1 can give some figures which can indicate what
action has been taken by the Government in
regard to overhauling the administration and to
get rid of the guilty officers. Various punitive
measures have been taken against the defaulting
officers. I am giving the figures which relate to
the period upto 30th September, 1974: In the

ranks of gazetted and non-gazetted, the
dismissals are 2 and 31; compulsory
retirement—Zero and eleven; reduced in
rank/pay—7 and 25; iossto Government

recovered from pay—Zero and 14; increments
withheld—3 and 32; promotion withheld—3
and 20; censured—13 and S3; pension withheld-
27 and 3; warned—3 and 52; and total 43 and
241 respectively. This i only in relation to the
officials of the Customs and Centra' Excise
Department.

AN HON. MEMBER : What about the
Income-tax officers?

SHRI PR YNAB MUKHERIJE : : There-
fore, Sir, it is not a fact that we are not taking
due care to overhaul thi organization. But at the
same time one should appreciate that it is no
use making blanket charges against all sorts of
officers and naming them on the floor of the
House whenthjyhavj no opportunity to defend
themselves. 1am sorry Dr. Kurian is not
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[Shri Pranab Mnkherjee! here. The other | of the Ministry, ou efforts against lie

day, he mentioned about one j of the very senior
officers—MTr. Ganapathy. | I am working with
them. So far as we know, they are of highest
integrity and*cf highest order of efficiency. It is
n o use making charges against them whsn you
have no positive evi- , dence, concrete
evidence against them. And j mentioning their
names on the floor of the House is no use. Dr.
Mathsw Kurian has found nothing but political
camouflage. The”e is no need for making any
political camouflage. What we can do, what we
intend to do has been very clearly pointed out
many a time on the floorof this House and on
the floor of the other House.

There is no question of political camou-
flage. It has been denied many a time. But in
spite of that, even while speaking yesterday,
he brought up the old episode of Hazi Mastan's
meeting with the Prime Minister, p has been
denied by the Prime Minister herself, it has
been denied by the Minister of State in charge
of Home Affairs, Mr. Om Mehta himself, it
has been denied by eyerybody in the Govern-
ment, that there was no meeting between Hazi-
Mastan—or Coolie Mas'an or whatever his
name may be—and th; Prime Minister. But
still he went on harping on the same point.

ol AR AT, T WTE TET |

SHRI PRANAB MUKHERJEE :1 have
listened to all of them with much patience.

s TwATOr ;- drea, amew fafaee
Fifeme 78t Frar o urew fafares & oz war 2
& ag St 38 a8 foef o

oTT AT & AT F

SHRI PRANAB MUKHERJEE : 1
appreciate Mr. Rajnarain's acumen as an able
parliamentarian but 1 do not know whether he
is an able grammarian.

grafersy aqm 2 °
P A ard

it TratTOm
7 @l s,

HA-AR

The word
js 'knowingly". Read it minutely.
(Interruption) . m.

SHRI PRANAB MUKHERIJEE : Sir, 1
have listened to hon. Members with much
patience and I expeet that they would listen
to me with some amount of patience.

Sir, it has been pointed out particularly
by Dr. Seyid Muhammad that after the
reshuffle

smugglers would perhaps be slackened. I do
not know how this impression could come
into the mind of hon. Member or anybody
else.

DR. V. A. SEYID MUHAMMAD
: Not my impression.

SHRI PRANAB MUKHERIJEE : Any-
way, you reflected...

DR.V. A. SEYID MUHAMMAD :I
specifically said that I have no such impression.

SHRI PRANAB MUKHERIJEE : Any-
way, he conveyed the impression of others.
But I can tell you, it is not a question of one
individual. It was the decision of the Govern-
ment of India and this decision was taken at
the highest level—that smuggling has assumed
such dimensions that unless we take care of
it, it would eat up our entire developmental
process. Therefore, the shifting of one indivi-
dual from one Ministiy to ano? her Ministry
does not indicate shifting of the policy.

Further. Sir, it has been pointed out by
Mr. Bhupesh Gupta that the Finance Minister,
Mr. Subramaniam is not taking due care to
issue instructions to the officers. That is not a
fact. After coming over to this Ministry,
personally I have met Customs Officeis and
Income Tax Officsrs of almost all ths impor-
tant charges. We have issued instructions and
there are arrangements for periodical meetings.
Wheneve  j-occasion arises, neeessary
instructions are issued. Well-set-out rules and
principles have been laid down by our
predecessors and we are working within the
framework of the rules and procedures set
out. Therefore, there is no question of either
slackening of effort or shift in policy. Shift in
of personnel does not indicite shift policy and
I cu assure the hon. House that there will be
no shift in the campaign and measures. All
positive steps to deal with this menace are
continuing and will continue.

SHRI BHUPESH GUPTA : Will you give
us one information ?— nobody said about this.
Wi'l you kindly tell us. while you are dealing
with the Conservation o' Foreign Exchange
Bill, how is it that Mr. D K. Guha, your
officer ol the Income Tax Department who
was on deputation in tne Directorate of
Enforcement and who investigated frhe case
of G. D. Birla in the United Commercial Bank
and discovered a fraud of foreign ex-
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change to the extent of ten million pounds or
so—all the documents were found, the case
was being got ready and we weie informed
that the Chairman of the United Commercial
Bank was not only removed but arrested—we
find j that not only Mr. Guha had been
reverted to i the Income Tax Department but
he is on the way out from service ? He had
been demoted ' also. Yet we are told nothing
has been done to him. Wil! you kindly tell
us, before the adjournment of the House why
Mr. D. K. Guha, whose house has been
burgled in order to get at the papers, is in
such a state today ?

4p. M.

SHRI PRANAB MUKHERIJEE : It is a
very specific case and until 1 look into the
papers it is not possible for me.. ..

SHRI BHUPESH GUPTA : Kindly find
it out.

SHRI PRANAB MUKHERIJEE : Any-
way | will look into it. Even the number of
arrests and the number of seizures during
these days has gone up and a new
momentum has been created. With all
seriousness the campaign against smugglers
is going on.

Shri Gupta has made a reference about
speed boats. It is a fact that hundred speed
boats are to be acquired but at the same time
our indigenous Garden Reach Shipyard has
undertaken the job of constructing similar
type of speed Dboats.

SHRI BHUPESH GUPTA : How long
will it take ?

SHRI PRANAB MUKHERIJEE . I will
come to that. Therefore, we are going to
place orders for 10 speed boats with Garden
Reach and we are making arrangements to get
some more speed boats from Norway. Two
hive already reached and by April of the Next
year it is expected that additional 18 speed
boats will be available with the Customs
Department to take care of the west coast
Area. But Sir, merely by taking punitive and
preventive measures it will not be possible to
do away with the menace of smuggling
altogether. Certain other measures have also
to be taken. Wc have augmented our staff,
we have made arrangements for providing
sophisticated instruments like binoculars etc.
to the customs and other officers, we have
made arrangements for offshore guarding and
yet certain other measures are also being
taken t,
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see that effective steps are taken aganist these
smugglers.

SHRI SARDAR AMJAD ALI : May get
one clarification from the hon. Minister ? Tie
hon. Minister was referring to the point which
has been asked by my colleague here that the
sPeed of tlie anti-smuggling operations has
slackened compared to what was being done
during the period of the other Minister. The
hon. Minister has clarified the position but
would he kindly convince the House whether
he has any statistics in his possession to show
that there is no variation in the number of
arrests, raids etc. ?

SHRI PRANAB MUKHERIJEE : So far
as the number of raids and the quantum of
seizures are concerned I do not have ready
figures but I can give some figures about
arrests. In the month of November alone 150
arrests have been made, and this would
indicate that there is no slackening. In our first
round we got a large number of people and we
are waiting to give this Ordinance the shape of
an Act. We are waiting to feet it passed with
the approval of Parliament and with the assent
of the President and I can assure the hon.
Members, as I have already done, that there
would be no slackening of the efforts. It
would continue with the same speed set up by
our predecessors and the tempo would be
maintained.

Now I willcome to one point which the
hon. Members have mentioned and that is
about the properties, particularly the benami
properties of the smugglers. While answering,
a supplementary on the floor of this very
House it has been pointed out by my senior
colleague that We r.re looking into the various
legal aspects of it, h: what way we can bring
those properties under some sort of discipline
and whether it could be arranged to confiscate
these properties but, sir, I have already
explained the difficulties within the
framework of the existing laws. All legal
aspects will have to be taken into account and
if neeessary, a comprehensive legislation will
have to be brought in.

SHRI1

are
making a suggestion. Vou issue a proclama-
tion taking cover under the Emergency pro-
vision. You know we are not for Emergency
but so long as it exists, a provisian could be
made in order to cover these properties. You
can take cover under the Defence of India
Rules which you have got or under the
Emer-

BHUPESH GUPTA . We
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That is to say, under the Defence of India
Rules or under the Emergency provisions you
get hold of these properties. At least so long as
the emergency period continues you will be in
a position to retain those properties under the
Government custody and the smugglers or tlie
benami holders will not be able to go to the
court. I think pending a final solution with re-
gard to confiscation of the property, some such
step should be taken, so that you get physical
control of the properties and preclude judicial
review and judicial intervention. The Courts
inevitably would be moved, but you should
prevent it.

SHR] PRANAB MUKHERIJEE : The
hon. Member has made a good suggestion . ..

SHRI HAM1D ALI SCHAMNAD : Is
reading a newspaper in the House allowed ?

SHRI RAJNARAIN : It is concerning the
subject under discussion. srfMi T T"" 1,
Arftrer <re TAT g 1

MR. DEPUTY CHAIRMAN : You are
aot going to speak on it any more. What is the
use of reading it.

SHR1I PRANAB MUKHERIJEE : Any-
way, the whole difficulty is that it is not possi-
ble and it is not easy to indentify the proper-
ties of these smugglers because it is scattered
and it is transferred mala fide. 1f we could in-
dentify the properties of the smugglers, at least
we could tax them.

SHRI BHUPESH GUPTA : I would help
you ...

SHRI PRANAB MUKHERIJEE : Any-
way, that is a matter which we can discu s
later on.

SHR1 BHUPESH GUPTA : You put
peop'e in detention without trial, without
actually identifying their crime or proving it.
On suspicion you do it. Therefore, so 'ong as
the Government i satisfied that the property
held bv an individual is actually the property of
a smuggler, on suspicion you have power to
take physical control of it.

MR. DEPUTY CHAIRMAN : Let hirn
proceed.

SHRI PRANAB MUKHERJEE : Any-
way, that is a separate matter. J have a'ready
indicated that my senior colleague has said on
the floor of the House tbat these points would
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be looked into. Whatever is possible we shall
try to do.

Mr. Anvjad Ali, while making some obser-
vations, suggested and asked why a cell is not
being created to look into the activities of the
officers. I can assure him that a'ready a cell
exists and it is undei the administrative control
of the Home Ministry. They constantly make
various exercises and endeavours. They have
taken various steps and I have indicated some
of the steps which have already been taken.

Two or three things have been suggested
by various Members. Unfortunately some of
these old names have been brought in again
during the course of the discussion. No new
point has been made out in the case of Mr.
Sukhadia or Mr. Nityanand Kanungo or in the
case of Mr. K. K. Shah. ..

SHR] BHUPESH GUPTA : Mr. S. K.
Pati'.

SHR1 PRANAB MUKHERJEE: ... or Mr.
S. K. Patil. All these things are repeated. 1
would like to draw the attention of the House
to one important aspect, viz., how character
assassination and maligning of individuals is
going on. In tie case of Mr. Mohanla'
Sukhadia the photograph alleged to be of a
known smuggler was printed in various week-
lies and newspapers in different parts of the
country. It was suggested that the photograph
of a person, alongwith Mr. Mohanlal Sukhadia
was printed as 'Mohanlal Sukhadia and
Nainma' Shah* in the 'Current' weekly on 28-
9-1974.

SHRI BHUPESH GUPTA : It Js under
whom ? It is under Mr. Umashankar Dikshit.

SHRI PRANAB MUKHERIJEE : I do not
know. Again, same photograph was
published, in the Rising Sun, of Mr. Mohanlal
Sukhadia with the same photograph of the
same person showing Mr. Mohanlal Sukhadia
and Yusuff Patel . . .

SHRI BHUPESH GUPTA : Mr. Salve, a
Member of the other House, is in-charge of
that.

SHRI PRANAB MUKHERIJEE : Again,
it was printed and published in the newspaper
*Pratipaksha' showing Mr. Mohanlal Sukhadia
with Bakhia. The person is the same, but
sometimes it appears as Mr. Bakhia; some-
times it appears as Mr. Yusuff Patel and some-
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limes appears with Mr. Nainmal Shah This is
the way in which character assassination and
maligning is going on.

wiY Wi fag Wramam AT QAT AT AT R
a1 2, s awa fasr 4 G709 2w A .. A7
(Interruption) SHRI PRANAB
MUKHERJEE : I do not know Nainmul
Punjaji nor do I know of the photograph.
Today it may be the photograph of somebody
and tomorrow it may be the photograph of a
smuggler. It is no use bringing it .
(Interruptions) What I wanted to emphasise is
that in spite of the clarifications given by the
persons themselves the same old charges are
being repeated day in and day out on the floor
of this House. It is no use there is no new
point. All these points have been discussed on
the floor of Parliament and on the floors of the
various State Lagislatures, and some of these
matters are still under investigation by the CBI.
Therefore it is no use bringing all these old
points and maligning those who cannot defend
themselves on the floor of the House. But I
want to emphasise, if there be any connection
with any political parties or any political
individuals, ~whenever Government gets
information, they wil! take care of it. But it i
no use taking this opportunity of discussion to
malign-ning those . * .

SHRI BABUBHA1 M. CHINA 1 : If it
has appeared in a certain paper, the Member
can take action. If Mr. Sukhadia's photograph
or sombody else's photograph has appeared in
the current or any other papir, a defamation
suit can be filed by Mr. Sukhadia or somebody
else. Why is the hon. Minister unnecessarily
saying these things ?

MR. DEPUTY CHAIRMAN Mr.
Chinai, when something is said on the floor of
the House, the Minister has to reply.

SHRI PRANAB MUKHERIJEE : .1t ig my
duty to defend him. What I wanted to
emphasise is that no new points have been
brought. All these were discussed on the floor
of this House, on the floor of the other House
and on the floors of the respective State Legis-
latures. Therefore, what is the use of harping
the same tune, when the tune is not at all
having any rhythm or symphony '’

SHRI BHUPESH GUPTA : The paper
Current when owned by Mr. Karaka was not
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reputable; neither is it reputable under Mr.
Urnashankar Dikshil.

SHRI PRANAB MUKHERIJEE : Any-
way, that is nol the question now.

MR. DEPUTY CHAIRMAN We
are not discussing that paper.

SHRI PRANAB MUKHERJEE Sir,

unfortunately, again another name has been
brought in by Mr. Bhupesh Gupta. That is
about Mr. Antulay, a Minister of Maharashtra.
And I cm tell him that the whole matter was
looked into by an all-party committee of the
Mabharashtra Legislature itself and they have
found nothing against him. Therefore perhaps it
would not be proper to mention all these things
here again and again. ft was done by an all-
party committee of the Maharashtra Legislature
because he is a Minister and he is responsible to
the Maharashtra Legislature. And it was their
duty to go into it and they have done so.

He has also mentioned about another
respectable hon. Member of Parliament, Mrs.
Gayatri Devi, a Member of the other House.
And all that I can say is that I have already
replied to a question regarding the robbery of
her jewellery and ornaments in New York What
I can tell Mr. Bhupesh Gupta through you, Sir,
is that Mrs. Gayatri Devi has told our Customs
authorities that neither did she take any
jewellery from India nor did she bring in any
jewellery from New York. About the robbery
she has said that one French Viscountess was
accompanying her and all the jewellery that was
stolen belonged to that French Viscountess.
And the robbery news came in the New York
Times. However, in the report that came out in
the Indian papers, there was a slight distortion.
And when a Member of Parliament makes ,
declartion to the Customs Officer, I expeet that
the Customs Officer should accept the version of
the hon. Member of Parliament at its fac2-value.

SHRI BHUPESH GUPTA : Tam not
suggesting that. Whether Mrs. Gayatri Devi is
a smuggler or not, I do not know. All I said
was that the newspaper report says that she was
robbed of her jewellery in New York. When 1
asked you whether she made a declaration
when abroad that she was taking jewellery your
reply was that she did not declare any jewellery
to the customs authority. It follows, therefore,
that either she did not
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or she had which she did hot d-Jare. And if she
had, was it declared ? That is all that 1 wanted
to say. Everybody knows to day the former
princesses, Maharanis i and others in India have
accummjlated jewelleries and diamonds etc.
which they are taking away atroad. You know
all this very well. This is what I wanted to find
out because this is a very relevant occasion.
Was an declaration made; otherwise how could
it happen "' How is it that gangseters in New
York knew that Shrimati Gayatri Devi was an
eligible target from whom they could get hold
of jewellery ? The Customs did not know that
she had any jewellery.

MR. DEPUTY CHAIRMAN : We have
been told that the target was not Shrimati
Maharani Gayatri Devi but a French
Countess.

SHRI BHUPESH GUPTA . In the papers
we read that Maharani Gayatri Devi has been
robbed. It is not reported that any I French
woman is robbed. The report has come from
Indian correspondents that Maharani Gayatri
Devi has been robbed. Now 1 find another
story coming in.

SHRI PRANAB MUKHERJEE: I
hope I have covered the various points made '
by the hon'ble Member . . .

SHRI KRISHAN KANT (Haryana): Mr. [
Deputy Chairman, before he goes to the next
item pointed out by hon'ble Members, 1 would
like to know about the problem which he was
dealing with, namely, linkage of politicians
with the smugglers and hoarders on v, nich the
Government have been very serious to take
action. Action has been taken in Punjab. Twice
the hon'ble Minister stated in this House as
well as in the Lok Sabha that if specific cases
are brought to them they will look into them.
May I know from the hon'ble Minister, who is
now well versed with the subject—whenever
smuggling and hoarding take place politicians
have been found involved whether il is here or
America or elsewhere—that in view of the
general climate in the country, whether the
Government will wait for specific cases to be
brought to them or they will suo morn
investigate into the question of relationship
between ihe politicians at various levels and the
smugglers and hoarders as also the officials who
are in league, or will they want specific
information in which case they will never be
able tv reach any conclusion "'
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SHRI PRANAB MUKHERIJEE : There is
no difference between what Mr. Krishan Kant
said and what stand the Government has taken.
When my senior colleague referred to specific
information that was not On any particular
question. We have never mentioned that the
Government would not try to unearth if there is
any linkage between a political party— whatever
political party it may be—and a smuggler. In
this process various steps have already been
taken. Until and unless we can do away with
the patronage we cannot do away with the
smuggling manace at all. Tfieie-foie, it would
be our endeavour to unearth linkage, if there
be any. But until and unless we are told of a
political linkage it iy no use making blanket
charges like this.

SHRI KRISHAN KANT : There is no
assumption here. As we all know nowhere
smuggling takes place, whether it i; India,
America or Europe, anywhere without the
connivance of the Government. Therefore, Suo
motu the Government must look into it and
take action and report to Parliament at
theeatliest what action they have taken.

SHRI PRANAB MUKHERIJEE : I have
a'ready said that the Government is alive to the
problem and they will take action. I will make
one or two points more.

SHRI N. R. CHOUDHURY : I would like
to know whether the Minister will assure us
that if any such cases of collusion are brought
to the notice of the Government, action will
definitely be taken-

MR. DEPUTY CHAIRMAN
what he has said.

SHRI N. R. CHOUDHURY : I that an
assurance ?

MR. DEPUTY CHAIRMAN: You
are only trying to repeat what has been said.
SHRI BHUPESH GUPTA : Sir, only a few
days ago, I received a letter from a Member of
the Lok Sabha—I would not name him—
enclosing a list of smugglers of Mysore. |
enquired from that Member and surprisingly
enough that Member told me that it was not his
letter. Now people are forging letters of
Members of Parliament. A list of smugglers
has been submitted to me in the name of a
Member of Parliament belonging to the
Congress Party and he has disowned the
signature. Sir, another Tulmohan Ram thing is
coming up. Now, whether the signature is
genuine or not, you should enquire

. Thyt is
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about the list of names of smugglers of
Mysore, irrespective of the fact whether that
Member has written that letter or not. I was
shocked when the Member of the Lok Sabha
told me that he had not ent it.

MR. DEPUTY CHAIRMAN : There ave
many people in the country who, taking
advantage of what is going on, might try to
wreak vengeance on somebody.

SHRI BHUPESH GUPTA : The letter
was on the printed pad of Lok Sabha and his
name was also the e. 1 am not mentioning
the name.

SHRI PRANAB MUKHERIJEE : Alrea-
dy I have pointed out that the Government is
alive to the problem and the Government will
try to unearth these things . . .

SHRI SUBRAMANIAN SWAMY : 1
would like to ask the Minister one question. In
view of what he has said just now, that the
Government is alive to this problem, are they
at the movement investigating any specific
cases of collusion between politicians and
smugglers? 1s  there any  particular
investigation going on just now?

SHRI PRANAB MUKHERIJEE : Sir,
even if I have any information, how can I say
it on the floor of the House ? Tomorrow every-
thing will come out in the newspapers.

SHRI SUBRAMANIAN SWAMY :1
I do not want names.

st As gATH ww@AR () o fay
qaigE arEndfrgg #, 3WE gt aEe fee
faedt | 3o fE=m® o7 F01 mewA A T R Y
SHRI PRANAB MUKHERIJEE : The

hon. lady Member is aware of the steps the
Government has already taken.

(Interruptions)
MR. DEPUTY CHAIRMAN : No more

questions. The Minister will conclude
his speach now.
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one party or merely of administrative and legi-
slative measures. With these words, Sir, I
commend the Bill for the consideration of the
House.

MR. DEPUTY CHAIRMAN : I shall first
put the Resolution to vote. The question is :

"That this House disapproves the Mainte-
nance of Internal Security (Amendment)
Ordinance, 1974 (No. 11 of 1974) promulga-
ted by the President on the 17th September,
1974." The motion was negatived.

MR. DEPUTY CHAIRMAN : 1 shall now
put the motion to vote. The question
is:

"That the Bill to provide lor preventive
detention in certain cases for the purposes of
conservation and augmentation of foreign
exchange and prevention of smuggling acti-
vities, and for matters connected therewith,
as passed by the Lok Sabha, be taken into
consideration."”

The motion was adopted.

MR. DEPUTY CHAIRMAN : Now we
shall take up clause-by-clause consideration of
the Bill.

Clause 2 was added to the Bill.

Clause 3 {Power to make orders detaining
certain persons).

SHRI BABUBHAI M. CHINAI : Sir, 1
move:

"7. That at page 2, lines 28 to 30 for the
swords that with a view to preventing him
from acting in any manner prejudicial to the
conservation or augmentation of foreign ex-
change' the words 'who is known to habitu-
ally engage himself in activities prejudicial to
the conservation or augmentation of foreign
exchange, that, with a view to preventing him
from engaging in such activities' be
substituted."

Sir, in support of my amendment, 1 only

want to say that this Bill is intended to aoply to
habitual and highly organised persons and
groups involved in smuggling and clandestine
operations in foreign exchange. In order tha-
businessmen carrying on genuine buisness
activities may not be detained, this amendment
is moved. The question was proposed.

SHRI PRANAB MUKHERIJEE : There-
fore what I was trying to point out was, there
is no scope for lacuna, there is no slackening
in the operations. It will go on and it would be
our effort that all the Members of Parliament
belonging to vario JS parties will create a
public opinion and they themselves will
render all possible co-operation to do away
with this menace because it is not a question
merely of
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MUKHERIJEE : Sir, I have already pointed out
in detail. I have no-thing to add.

MR. DEPUTY CHAIRMAN
stionis:

"7. That at page 2, lines 28 to 30 for the
words 'that, with a view to preventing hirn from
acting in any manner prejudicial to the
conservation or augmentation of foreign
exchange' the words 'who is known to habitually
engage himself in activities prejudicial to the
conservation or augmentation of foreign
exchange, that with a view to preventing him
from engaging in such activities' be substituted."

: The que-

The motion was negatived.

MR. DEPUTY CHAIRMAN : The question

is:

"That clause 3 stand part of the Bill."

The motion was. adopted.
Clause 3 was added to the Bill. Clause 4 to 6
were added to the Bill. Clause 7 was added to the
Bill.

Clause 8 (Advisory Boards).

DR. RAMKRIPAL SINHA : Sir, I
move:

"8. That at page 4,—

beg to

(i) line 19, for the word 'five' the word
'two' be substituted; and

(ii) line 34 for the word 'eleven' the word
'five' be substituted."

o THENA Tag ¢ A, we oAz Saw ¥
[ ag @t 412 *T 737 1N, qE UK AIHF AGET§
FiT Tt 1 o1 AT F1 KA & IAG 0F AALHIL
AT &1 W EAT AT AW AAEET A1 & 59
oA fame W omeAmEEy are ga o
agt 600 A qT Ay A1 fFAT wAT, ITH FHT
IA% qOA A T AT IA AT F FA H A E
qYr grf 12 5 08 849 w7 &g famr M7 wdme
arg oz # % 37 aermEwrT st § W oA T ¥
ag @x vragles Wi g # A § @
mF FTE 1 A1 AT T2 FAT & oA R
% f o waTiE T5ZA § ag A AeTR AT # AT
F iyl e Anar 3 wEa g anne
2 i 5 % g ¢ 21 Pt 0T Tt 5 AreATE & AT
L, FAET AME 97 A AA1Z F frAv 77 571 fFwav
am, & A QY T A wAdE Foaw Az fron
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Aoz &1 M a9y fzar agn § Feid aw e & e
AAEFTC AT &1 IA 927 §T § qoq0g feqr wm
w7 safad avr qurg 3 fe B o Awea w
irTq-.The questfon was proposed.

SHRI BABUBHAI M. CHINAI : Sir. I
beg to move:

"9. That at page 4,—
(i) line 40, the word mot" be deleted;
and

(i) lines 42 to 44, the words 'and the
proceedings of the Advisory Board and its
report, excepting that part of the report in
which the opinion of the Advisory Board
is specified, shall be confidential' be
deleted."

In regard to the first part of my amend-
ment [ want to say that in order to provide
natural justice to the person, the Advisory Bo-
ard shoild state in clear words thereasones as to
why the alleged accused is guilty of the charges
levelled against him and what are those
charges. So far as the second part of the
amendment is concerned, it is neeessary that
the alleged accused must know the full facts of
his detention and the opinion of the Advisory
Board thereon.

The auestion was nronnsed )
st AW - ATRA, 97 A e
T, 5 F fEwm w9 & g 1A
AR w1 A # o Faasy w40 fezwm § A
TEAT T3, W SOATET € WAUZ § FAT @ TR IAR
AT AAFT AL X | A OF AATR BT ARGE
g oY FFar A g fxare f s nzaverey ar
T4 91 TR FA95 wrad i, 3as § W Ay
TR ATZATE | AT, TAR OF FA AN FT AHAT
foar s, 39%® amgA ¥ 7 W oA7Z-A7E 40 4
FET AT & 017 gy o annfa geea gargeas
AT 91 TG A 37 F FAAF wraw smaw ad
2R E A IFF ) LA § W TS ad /18
THT & A HAG ATETT F TATE 97 FIH (w2
qra17 q Frast 71 9y, vEAnywd 19§ w0z
FT A G121 | #TR  (AaF (A omgad are
FTFEN AT IR, ATE J T KA AT THT
(i & = /oipiA & swda o A g g 7 Taa
gala ¥1 qam a7 f7ar war =il o 3=y
AL AN TAT 2, B1F TET 2| 5 & A7 A g
L1ogT g 5 Frn oTrlEm oarir s e osrer 2

Z

3



193 Conservation of Foreign

Exchange and Prevent ian
OIATEATT ATE K| FAWT ANMEA Aq & [Fh, IA6

4% &1 AWE3 ¥ fwo | [FOR s ®
frit 5 ATz ®ISY 2 TAE o TR ART
s owdl 2t omwAr ¥ e Ao A

tmowm w1 s BAoaw faEma # o
3 Wl a® 0F wree A7 afdfrafai faag st
®1 qengEre v 7 ng s fwma faar faT @
TRT AT AFAT, TF AT AT F 1 THGAT zAow
LTI G C o S|
MR. DEPUTY CHAIRMAN : The que-
siton is:
"8. That at page 4,—
(i) line 19, for the word 'tive' the word
'two' be substituted; and
(ii) line 34 for the word 'eleven' the word
elive' be substituted."
negatived.

"he motion-was

MR. DEPUTY CHAIRMAN : The qu-
estion is:

9- That at page 4,—

(i) line40, the word 'not' be deleted; and

(i) lines 42 to 44, the words "and the
proceedings of the Advisory Board and its
report, excepting that part of the report in
which the opinion of the Advisory Board is
specified, shall be confidential' be
deleted."

The motion WW negai ived. MR. DEPUTY
CHAIRMAN : The question is:

*That Clause 8 stand part of the Bill." The

motion was adopted.
Clause 8 was added to the Bill.

Clause 9—(Cases in which and circumstances
under which persons may he detained for longer
than three months without obtaining opinio" of
Advisory Board.)

SHRI B. S. SHEKHAWAT : Sir, 1 beg to
move :

"10 That at page 5, line 13, for tlie words
on; year' the words 'six months' be substi-
tuted-"

12. That at page 5, lines 34-35 for the
words 'the States of Gujarat, Karnataka,
Kerala, Maharshtra and Tamil Nadu' the

"> »niva Sabha/75—13
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words 'Andhra Pradesh, Gujarat, Karnataka,
Kerala, Maharashtra, Orissa, Tamil Nadu
and West Bengal' be substituted."”

FATE | FATA 9 F T ey i—

#

"Notwithstanding any thing contained in
this Act, any person (including a foreigner) in
respect of whom an order of detention is
made under this Act at any time before the
31st day of December, 1975 may be detained
without obtaining, in accordance with the
provisions of sub-clause (a) of clause (4) of
article 22 of the Constitution, the opinion of
an Advisory Board for a neriod longer than
three months but not exceeding one year..."

foey o 5 oy B @ o w6 =
97 6 gIE Ad i Tam e AR 2 4w A §
ragaATH K FREvr g ww ow wa § et
fogms FF1 7 AFT | FEAH FT OF SN 2,
FAE 0 A T 9w Nz 1 e oaww avia &
arx w1 arare Feaa e Fma T o w8 ngarEw
A1e F1 K7 (5@ AT W7 WHE AT ® qEd A
ey fras o o & om BFg 9 9% e
HTFTT ATE AT TEATEHIT AT2 1 T AT 77 9F47 |
# aawAl g v wae el o @ i e w
wfgF17 & @ 39 97 T st wr gErawr
AZ1 A1 #FAT | IwrAmE wEEw, o oarad f
f& FemT a1 = 617 AT &1 gur B aa
& 31 dr Sema U 1% & Avhdra 433
AT (6T #T q2T F7AT & FART AT FE J AT
For T w0 E afawre &, IwEr A weAr A€
FRT ga o E1 6 & vy Gorser vy owr af-
FEE ) AF THWAR FT A AT A Ew o
T ATE W ATHH 2 (AWE T @ B g 4o
FrtAMT ez A ¥ AT Ham R L, T 408
A GG E, AaFEAEE S qa g 2 afew
Fa#1 wfgar 3 3 wlaere § 577 saad 6
afsr g oar &1 Sber 39 o g 3t Sfen
a1 w7 Fan feferfram a7 &7 apaegr 57 @
20 I A T ae 97§ aroee P
TE IA AN W OTEAEAL AT F AT WA W7
faa®1 e} TAw1 5 TIATTAY F1F F O A8
HWAT | ATHIT F g1 FH AETT & (el
arad & o § e f fe gz ez aaw &) far
AT ¥ T Y AET F] 2Anyr7 947 2, FAa® ey
FEETT F I A T F W] AATHOCAT G R

el
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5 aoFTe 4660 T ATAT T 0 E, & qwmAl
fr 57 smemy &1 gtz oo waTa 7 A g e 2
fw oo % fawrr @ §—ardr weara 21 A 8,
AT A Z1HFAL L AT IAC RAAA 71 A 2, Faent
et 5 fqar aqur 2—37 0 7 flm 91 i 7
e T wezAmewi 12 F avwa wa fan oma
AT AT FHAAT FT G OZAEAINE T A8
dAAT AT & awE g fE s 07 w e
FAr |1iET )
"engages oris likely to engage in transporting
or concealing or keeping smuggled goods in
any area highly vulnerable to smuggling, and

makes a declaration to that effect within five
weeks of the detention of such persons..."

The questions were proposed.

ﬁf‘-——...__ ——— et e b ——— e srrw—re e
. makes a declaratlon to the effect
f? "setting out the reasons"—

ares Sifaaa a9l oA & anwar g (e wed
foary mmy fe3er w77 2, o5 A <7 AT FEAT
aifar e 33 Feda wat P ooy, 3o 3w few
T oA £ oz A i A
FIAT FEAT £ (% 707 39 K1 TH AL F {707 G747
Famr o A1 A7 T BT qaig ASEAT A0 A O
TH TEVT T WA A, f g § e
freesre s =g 720 o T WAL F A4 & |[ngm
SHRI BABUBHAI M. CHINALI : Sir, I beg
to move:
a7 ¥ vz Far s aifs Ay w2 Aamm
wt fosr 5% 1 w7 4 Wi BT
"11. That at page 5,— (i) line 26, the
words 'or keeping* be
deleted; and (it) line 28,
effect' the
words 'setting out the reasons' be
ted."

Sir, the words "or keeping" make (he scope
of the clause very wide, so that even an
ordinary person buying unknowingly smuggled
goods and keeping them maybe detained for
the offence. Hence these words should be
deleted.

About my second amendment, in order to
provide natural justice to a person, the detain-
ing authority must tell him the exact causes of

after the word

inser-
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the detention and the offence committed by

him.

The question was proposed.

At TRAEW : a7 q97 SIgeEd 20 @
™ T W ure fraedt § oo AY P et
TEET q AT AwEw Gw far 3 oag gAvd W
oW R R, A 9 O aE 29 awmen
7 b i st i e afaas w0 GFEedt @om
T17 7 AT FTiAAT BT THT 0 97 10 a6 Haa
T 7 wy wra g ar7 fadr g o Ao
AR F fFoF § ooy omey @fu § o229
W53 ®1 WA A F

“mrd =l W g e qar g, 08 gl

F FIT A A7 VST A FIA 0T faAr g

A1 % [ang 4@ fsa 7 e 7 @Ay sf T

Py & qoew 9 A9y SEear g F

gigsrT aalfem 7= @ |

gerg anlee w1 a9 fear a2 wle A

u (aeg (o war 2, g © sy @ Fafa-

FIPY & FqIATAY AT qrAT ® A waerE anw 61

BT 5 0 AT A 20 9% 571 FrAmafy §

v e Foawa aw fem o S,

T TAT ATE @A F§F arnaia J '

zothawrdy % afasre ® (& garame W ez

w41 vay A |

A, ard fam #feam § oaerta S aar
A T E, TR AT I TA 2, FH WA ARG
T famiemn it sewr feadft guely Z0Tr, diles 2,
4% A7 A7 7am @ #vh % o Afage w1 3
qiw T AT HTOE, ATATT A AZT ANEG ArAATH
7 fam a0 W F) AeEA, SEEe TEEA 10
cE ol

it s gl g (% w7 i A fges waa
i am § gt iy F v wrE F gwE frnr f gt
FoHA F aE 1 & A awwar @ 5wl
i OI9AE FEF ATAT KT A FT TR T AT A
wzd U goa agr 497 Fear st =faa vl & aran
afew Il 41 gal fsmaa 41

7 a1 % w1 fadas w1 G 2, At oo e

W A oA fEndt g, wilE ol aaeda weA
£

'No person who is arrested shall be detained
in custody without being informed, as soon
as may be, of the grounds for such arrest nor
shall he be denied the right to consult, and to
be defended by. a legal practitioner of his
choice."



197 ConservationofForeign

Exchange and Prevention
HiEots © wA%5T 22 T 92T ®AN T AN
TR WHATH M. w49 2 Wi & wiwiir w4y A | Oy
w7 % (A1 9%er A9 3% W gany ® R
wg 3w 7 2, 98 am 15 T F e
W At @ W g1 a7 faeee aamE § e
qAFY GTA FEYT TN R w1 A D

ot winEr wet o e SRl SR T

Wil VAT : WTTH G197 FRE JTIEE ST
T E A 2 ¢ 7 up g smen g b i
frefrar e afary T gE 2 awivem oy
AT T TET E. 0 °2 AT ATEAT o A1 qaOm
TeA T FREAT £ Fea f aa T J [t g 9y ot
¥T ) T 97 § AT 99T W e S1E

dt aver WAl (fEre) o aqa e
qrzf & sf sreor forg 1 vt o W o, o i safeay
2 oY wHitE gy av ay

s AARMD 2 GIE WETT 917 U0
T Y T TR 2 B T gy arerion g
E R Dsterruprion AT
O AETEE 2 AT AT ® aemriad siwer
A1 G A A WAF T FIEEAT © w0
FHT g ATy AR AT H SA%T miy f o e a7
e 2 ¢

"Not Indira, Not Ganesh, But IMF. The cat
is out of the bag. The decision to crackdown
on smugglers was neither the brainchild of
Mrs. Gandhi nor was it a result of K. R.
Ganesh's initiative.

The '-war" against the smugglers was laun-
ched at the behest of the international Mone-
tary Fund which his taken serious note of the
Government of India blind-eyeing smugglers
who were eating up vital foreign exchange
reserves.

ThelMF.it is understood, was convinced
that much of .the smuggling activity was
financed by Indians holding illegal foreign
exchange. It is not known if the IMF also
complained about Indians piling up huge
amounts in Swiss Banks.

But for the IMF's firm attitude, Mrg.
Gandhi may not have moved against the
"financiers" of her party. She had to make a
good show of it to convince the IMF of her
sincerity, for the Fund ha started moni-

[1! DEC.19741

of Smuggling 198

Activities Bill, 1974

taring the Indian economy with greater

vigilance."

flo UFo uTe WU | §71 qrT2 W% Q=T
& ) i v e e o o 2 e
wras 2 & aw 0w g w1 Gye g g 9w
it arEt A o G AT 0 e w AT
B 7 0 A 97 0 F1 AT AT FTI -t it
Feey A7p 7 =97

MR. DEPUTY CHAIRMAN : You have
to conclude now. You are speaking on the
amendments. You cannot give a long speech.

SHRI S. P. GOSWAMI (Assam) : On a
point of ordei. Sir. It ig a serious point of order.
The paper which Shri Rajnarain is reading is
edited by Piloo Mody who is a Lok Sabha
Member. Piloo Mody has brought out these
charges. Why should he recite these charges at
the behest of Piloo Mody ?

MR. DEPUTY CHAIRMAN : It cannot
go on like this- Mr. Rajnarain, 1 will be giving
you one more minute. There will be no
interruption.

gt quree s (4T ST i AT
ATTATE A1 39 ¥ 7770 2 Unterruption).

Y T i frae foast &7 @
[z W& frer, § o7 &ATAT WTEAT 7 O

areE w1 ATy @ (wd 5 ow G

) FETFAO ZHIT

qur E T e T AENAA TR IRFT TR A
AT 0, 99 N AAA T 4T MR §
WA-ATFAT £ 17 |IgW SUIe] 77 §i12 ©
Tt # Y7 |7 WO SR 39 qitzwa W Arenta
AT WAL I 7 #AT 2 A1 ag el 4 ad
Te TR @ o) T HET W] TRA OeniR FIe
RIS A W 99 5 |9TEn

"Prime Minister Indira Gandhi has a

Hobson's choice to make, which Piloo Mody
has put before her : Is she a plagiarist or is she
plain dishonest ? Mr. Mody offered these
options to the Prime Minister in the Lok
Sabha on November 22. The occasion was the
debate on the licence scandal and the event
wag Hie citation of Nehru Award to the
French writer Andre Malraux.

A1 ¥w ares e @, @ g% W fv E ow
usT AT W W 'Gfl’ﬁ L. (dmpereuption),


http://thelmf.it/

199 Conservation o Foreign [ RAJYA SABHA | of Smuggling 200
Exchange and Prevention Activities Bill, 1974

ot @ Ty ;A BT H A gU Y R §EAR- to the rules. T give you two minutes and you must
T 4T qrty AT AT AT AT AT 7 AT finish in two minutes.

MR. DEPUTY CHAIRMAN : You need SHRI SUBRAMANIAN SWAMY : I will

not interpret for Mr. Rajnarain. He has got his follow the kind of" example set before me hy Mr.

own interpretation. Rajnarain.

oft TramTme ;. zfaa i g feeeedsr qgr MR DEPUTY  CHAIRMAN @ You
wH A 3w ey AT F | - cannot quote that as an example. 1 am sure, Mr.

Swamy, you can never imitate Mr. Rajnarain.

"Andre Malraux burst upon European SHRI SUBRAMANIAN SWAMY : Sir, 1

literature not as a writer but as an event. One ii,e in s Ipport of the amendment given here. U is

of Marlaux's own book has this quotation .not a trivial amendment. At page 5, line 30. it is
said :

'Malraux entered European consciousness not
T rn . . .
as a writer but as an event'. "In this sub-section, "area highly vulnerable to

o : & f _ ¥ ae smuggling" means—. .the inland area fifty
T AW A # fn fr 3 kS - kilometers in width from the coast of India falling

it # WL ¥ a7 A e & afew @ within the territories of the States of Gujarat,
#T 7%, T2AT #7 A7% 1 =fRA ofr @t ®= T Karnataka, Kerala, Maharashtra, Tamil Nadu and
g: the Union territories of Goa, Daman and Diu and
' Pondicherry. .'*,

"Andre Malraux burst upon European
cmame Now m this enumeration three States in

‘zl‘I?iT«T w ﬁmﬂ w‘irﬁ"'?’g A _ﬁaﬂ ** particular have been left out—Andhra Pradesh,
et 7 fora Frar B e o1 472 %21 af5% 7% Orissa and West Bengal. Now I wonder on what
HrATTE § ATE AT T | basis these States have not been included. When 1
look tt rough the available material. I find that tn

. MR; DEPUTY CHAIRMAN : Mr. Andhra Pradesn there have been several arrests by
Rajnarain, has it got any relevance to thehe Enforcement Directorate of the Finance
amendment ? Ministry for foreign exchange violations. In

St TIRATCIGY ¢ 54T TAae 7 & [+ v particular, three or four missionaries were sent off

w1 BTORT a7 391 T fot A Feseoey i v because for orpha-nages they had collected huge
P ' sums in foreign exchange. I am not against

m' A W.q"ﬂ Py s, gy Foet missionary activity, but I think that should "be
¥ a= gt fed 31 9T AW g AT A legitimate missionary work and not of this kind.
ATGre dWZLT AT H1E TG 91 FEF 7AwE w15 According to Finance Ministry's own report,
w7 (| QrEdT 37 w7 (rewre owe 7 5@ Andhra Pradesh has a large volume of foreign ex-
acTe W (RIET 412 B 7, W WE AN 7, 97 change violations. But Andhra Pradesh has been

o an . X s left out. Similarly, Wegt Bengal. What is the
e :fﬂ?q " % ?FFI' W' ks ‘ _W grouse of Bangladesh ? The grouse ofg
aren fadmn 975 &1 R AT | il AT & ¥ Bangladesh is that Bengal has become a hot bed of
facrrr a1 gfvamam w7aT & A1 79 1 WA Tu qA foreign exchange and other smuggling act vities.

MR. DEPUTY CHAIRMAN : Now, you
please take your seat ? I will put the AN HON. MEMBER : Assam also.

amendment to vote. SHRI SUBRAMANIAN SWAMY : Of
SHRI SUBRAMANIAN SWAMY : Sir, I course, 1 take your word for it. West Bengal has
have an amendment on it. I have to speak- also been left out. And finalK Orissa. After all
the things that have been said about Orissa
MR. DEPUTY CHAIRMAN : There is no leaders, Orissa coastal area with several ports has
amendment. Mr. Shekhawat moved both the also been left out of enumeration. I should say
amemfpi mt-.. We have to go according that it is not bureaucratic slip but there seems
to bea

2fiy s W % ¥ w1 @ § vy e

| B
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political design behind it. it i obviously to tell
the smugglers that in these particular States you
can now operate, leave the other States atone.
Sir, if the Government indeed is serious about
doing something about smuggling, then I
would suggest that they should accept my
amendment without much protest.

SHRI PRANAB MUKHERIJEE : Sir, there
is no political design, as has been suggested by
Mr. Subramanian Swamy. If he just looks into
geography, he will find that we have covered the
entire western coats and part of Tamil Nadu,
entire eastern coast above Tamil Nadu, has
been left out.

SHRI SUBRAMANIAN SWAMY
Andhra Pradesh and Orissa have been left
out.

SHRI PRANAB MUKHERIJEE: Because
they come after that. Just imagine the map of
India and you will find the entire western coast,
which is the most vulnerable area, and a part of
Tamil Nadu, adjacent to Sri Lanka, which are
the most vulnerable areas. There is no question
of pol tical motive behind excluding the area
contigous ...

SHRI MAHAVIR TYAGI : What about
West Bengal ?

SHRI PRANAB MUKHERIJEE : When a
ship comes from Dubai, it has to come....

SHRI SUBRAMANIAN SWAMY
Singapore is a very big centre of foreign
exchange smuggling.

SHRI PRANAB MUKHERJEE Mr.
Subramanian Swamy, it is no use exchanging
words. I worked in the Shipping Ministry and I
know about the ports. Whichever sh'ps call at
the Indian ports from Gulf area, they have to
come to Bombay or Cochin or Madras. No ship
can go straight to Calcutta. Similarly very few
ships can go directly to Paradeep. Practically,
Paradeep a second port of call. And, moreover,
the smuggling operations are taking place
through Dubai, and there too the ships are
coming through the western coast. Therefore,
these are the areas which have been taken into
account. There is no political motive behind
excluding Andhra Pradesh, Orissa and Bengal

MR. DEPUTY CHAIRMAN The
question is :
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"10. That at page 5, line 13. for the words
‘cmeyear’ ihe words 'six months' be sub-
stituted.

The motion was negatived.

MR. DEPUTY CHAIRMAN
question is :

The

"11. That at page 5,—

(1) line 26, the words 'or keeping' be
deleted; and

(ff) line 21, after the word 'effect' the
words 'setting out the reason' be inserted."

The motion was negatived

MR. DEPUTY CHAIRMAN : The ou tion

"12. That at page 5, lines 34-35, for the
words 'the States of Gujarat, Karnataka,
Keraia Maharashtra tnd Tamil Nadu' the
words'Andhra PradesS Gujarat, Karnataka,
Kerala, Maharashtra, Orissa, Tamil Nadu and
West Bengal' be substituted."

The motion was negatived.

MR. DEPUTY CHAIRMAN
question is :

: The

"That Clause 9 stand part of the Bill." The

motion was adopted.

Clause 9 was added to the Bill
Clause 10 was added to the Bill.
New Clause 104

SHRI SUBRAMANIAN SWAMY : Sir, 1
move :

"13. That at page 6, after
following be inserted, namely,—

line, 22 the

"10A. All persons detained shall be
prosecuted within thrje months after the
date of issue of detention orders according
to existing laws dealing with the activities

"

connected with smuggling'.

If you look into the Bill you will find that
tt is a very shoddy exercise or a very clever
political document. At page 6 after line 22,
there is no mention of any time-limit for
prosecution. So, 1 would like to put in a
paragraph as shown in my amendment. Now,
Sir, this is neeessary. Il I may say a few words
in support, I have to speak about the
performance of the Government. They pass
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[Shri Subramanian Swamy] laws- but I do
mt know whether thev do any serious follow-
up work. For example, even under the existing
laws, the position is as follows:

Number arrested in  Number Number of
customs cases  acquitted prosecution

dropped
1969 1,701 3 97
1973 2373 208 104

Most of them indirectly involve foreign excha-
nge regulations. You will find that a large
number of prosecutions were simply dropped.
From the records of Parliament it is apparent
how The Government deals with big smugglers
and small smugglers. 1 would like to read the
replies of Shri K. R. Ganesh on the floor of
Parliament to two questions. One is Question
No. 2049 dated 9-8-1974 in Lok Sabha. Mr. K.
R. Ganesh stated that two individuals, Tripal
Virmani and Surendra Nath, tried to take out
Rs. 62,000 in foreign exchange in Kuwait Air
on 4-5-1974. They were caught at Palam
airport. They were put in jail and let out a bail
of Rs. 20,000 each. This is one case. There was
another question in Rajya Sabha, Q. No. 767
dated 6-8-1974. Mr. K. R. Ganesh was asked if
a member of the Modi family was caught when
trying to take foreign exchange out of the
country. He stated : Yes. In fact Rs. 3 lakhs
worth foreign exchange was involved, but this
particular member of the Modi family was let
out on a bail of only Rs. 7,000. Here' is an
example how the Government, tn the matter of
bail makes a discrimination between politically
important smugglers and politically unimpor-
tant smugglers. {Time bell rings). Therefore, 1
would suggest....

SHRI RANBIR SINGH (Haryana) : It is
the Magistrate who grants bail.

SHR1 SUBRAMANIAN SWAMY : I say
that tne Government should be committed to
having public trials of all those they arrest, so
that the entire record is made available to the
public.

MR. DEPUTY CHAIRMAN : You will
have to conclude.

SHRI SUBRAMANIAN SWAMY : 1
suppose the purpose is not to have a man in jail
for years together. 1 would like a three-month
time-limit to be set. The question was proposed.

[RAJYA SABHA ] of Smuggling 204
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SHRI PRANAB MUKHERIJEE : The

only thing I wish to say is that if we accept
this amendment, the whole purpose of the Bill
will be lost.

MR. DEPUTY CHAIRMAN : The

question is :

"13. That at page 6, after line 22. the
following be inserted namely :-

'I0A. All persons detained shall be
prosecuted within three months after the
date of issue of detention orders according
to existing laws dealing with the activities
connected with smuggling'."" The motion
was negatived.

MR. DEPUTY CHAIRMAN
clauses 11 to14

: Now,

it w¥f fag wamaw . # g 2w aaTe
@ 4 W 3T @ F A MFAE |

MR. DEPUTY CHAIRMAN
is no amendment here.

There

fzm a1 #ga Z & Frifes miredie 2« wg wm
Fgd 2 e dm adt v | W mw g g searE

Clause H to 14 were added to ihe Bill.

Clause 1 and the Enacting Formula were
added io the Bill.

5P.M.
Tlie Preamble

MR. DEPUTY CHAIRMAN
ment No. 6. Mr. Swamy.

Amend-

At wdi fag waem Aoz Wy gt | @
FrRAmlE WEET A A 9 AEETH wTAr e
i e g &7 wgir o wifeie F § e
F1 (791 %73 & are § T g ug wawrd 4 ok
fF #1371 (ol o7 & a7 A1 wifwie B
AT 97 qaAZ AT ZRT AT A T fAn fF Faei
9 B e & A ufppre F gmen w3z 3 F v
q AT R E

MR. DEPUTY CHAIRMAN .- n is a
negative amendment.

wt wi fag ey
arT ET

S -C e E

MR. DEPUTY CHAIRMAN : You can
vote against it. Mr. Swamy, do you want to
move your amendment No. 6 /
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At 4 fag veraR : w7 srEEqn AT g W
wAt F1 at7 3, g e @ A i afaeta
Fasin % fom az afag 781 2

MR. DEPUTY CHAIRMAN
Swamy, are you moving it ?

Mr.

St AW AT, Je AT T s
v F & grar w1 a1z srAeqy 7 93 2 Az o4t
USIAEAT § | FH AW wHERE 47 77 7 fF a g

MR. DEPUTY CHAIRMAN : But there
is no amendment before us here. Yes, Mr.
Swamy.

SHRT SUBRAMANIAN SWAMY : Sir,
I move:

"6. That at page, line 4, after the word
'State' the words and also vitiating the politi-
cal morality jn the country, be inserted."

Now, Sir, it ig very clear that the main
problem ol'smuggling, its root, is obviously the
political immorality in the country. |fit is purely
a technical problem of catching the smugglers, it
can be done. But the main problem that lias
arisen out of smuggling is tlie political
immorality that il has created in tbe country. I
am glad that Mr. Shekh iwat has verv cogently,
precisely, in a very documented manner
presented case after case how the political
immorality i; being created by smuggling. And
I would say that in fact, even in this Bill into a
clause which M"\ Shekha-wat wanted to delete,
political immorality i built. For example,
clause 12 says-

(1)The appropriate Governmen! may, at
any time, direct that any person detained in
pursuance of a detention order may be re-
leased for any specified period either without
conditions or upon such conditions specified
in the direction as that person accepts, and
may, at any time, cancel his release."

SHRI B. S. SHEKHAWAT :
to bargain with the smugglers.

It Isonly

SHRI SUBRAMANIAN SWAMY : [t ig
popularly said—and 1 think also believed—
that the ruling party offers slogans to the
common man and loopholes to the vested "-
'crests. I can imagine the smugglers running 'ic
leading lights of ihe ruling party and ling party
saying, "Do not worry. We i. jot clause 12
for you. As far asthe
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further activities are concerned, you can carry
on in West Bengal and Orissa and in many
other States which we have conveniently left
out for you."" We do not have to make cha-
racter assassination. It has been admitted by the
Minister. Mr. Gokhale, in the Lok Sabha that
unknowingly he gave a certificate to a worker
"who happens also to be caught in the
smuggling operation." Now, it nas also been
admitted that unknowingly the Prime Minister
met Haji Mastan, that unknowingly Sheikh
Abdulla met Haji Mastan in Bombay and lived
in his house in Bombay and that Haji Mastan
lived in his house when he came to Kashmir.
Here is a clear case of admission on the part of
a Minister, on the part of an important political
leader of Kashmir and even on the part of the P
ime Minister that she did meet Haji Mastan but
that she did not know that he was a smuggler. I
must say tc the Home Minister that the security
arrangements in the Prime Minister's house be
improved a little further.

We also know the politica' implications ol
such smuggling operations as have taken place
in Kerala such as nun-running, boats that come
from A'ab countries to Keraia and the
participation they have in politics in Keraia, the
interview that Haji Mastan gave to Mr. Shamim
which was published in the Illustrated Weekly.
We know that in this vast country the provision
for catching smugglers is either very inadequate
or the facilities lor catching smugglers arc very
poor. The senior Finance Minister on the floor
of this House the other day said that we need a
hundred boats for an effective job on the sea.
The parliamentary Committe in 1972 said that
we need a hundred boats to do this job on the
sea to curb smuggling. And how many boats do
the Government of India have ? Just one boat.
This report of the Parliamentary Committee has
not been published. This shows political
immorality on the other side" The question
basically is this. Smuggling is not for economic
reasons. This Bill gives the impression that
somehow it ig only on the economic side. This
Act is termed as an anti-smuggling Act. But we
know that it iy basically a way of doing
smuggling in a respectable way. This Act is
primarily meant to divert the attention of the
public, to create an impression that this is
purely an economic problem. It i not aa
economic problem. This has been stated over
and over again. 1 will have to go iir
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IShri Subramanian Swamy] sreat deal of
facts on this. The Government is hiding the
C.B.1, report which we have all been demanding
over and over again. That is a report about
political contributions, foreign political
contributions to political parties. We have been
demanding it. It should be laid on the Table
of the Houss but it has not beer done. The
Government is reiusing to do so. What has the
Government to  hide ? Is the Government
trying to  show sudden concern for the
Opposition, sudden affection for the
Opposition 2 The Opposition is demanding tt
at it should be put on the Table of the
House. Unless that particular report is placed
on the Table of the House, I'ow is this House
going to know facts about protection to smu-
gglers ?  Smuggling K in fact, creating politi-
cal immorality in the country.  Therefore, I
would urge the rubber stamps sitting over there
to think with their heads for once instead of
their thumb in voting for tl'is Bill.

The quest ion was proposed.

A1 qwATTEE 2 ATRd, S aEad $99
v [l wrer s s =z E

A o fadw o g9 war a0 b e
AT q1Ea 2 [ 3w aviras 4 v e A H e
fadas w1 g7 #1 wwwr a7z woEw T Az aga &
TG 1w WA A Ay A AT Ag T
AT I F o AZ ¥, =aafan w0 F@E fau
TET 8, FRAtAA 1 AA0 , wie st 51 aghT
T =y § vaee wfqa mE ¥ fAw ger faaz
AT

MR, aF AT A4l T W ar
2V | At oF (A A T gawt ond e
grarf A wrAw gan fvoaum wET oA
aars w77 s qusr gaq wafad agt Faamar @1
fF wrerrgm T OFIEL L L (Jaterruption)

St wEY AT (3T FEE ) O4THA, THEZ 9TR
aTE7 | & urvw fRaza g 7 Fe e e oAy
T JA F T

Ml TEARCOUW ;. ZEIT WEgAT AT 2 Y W
FEl | Gl A 27 gEavh Roqr Zawr w37
7 famdr 27 wae faa & s v we dfeer
dar¥Tard) mwAeaa & ow A A
7 gz 721 7 FF osquas WA E (fniercaption)
T g7 g% g gl AWM AT T3 qAFT A A
frar, wratam WYT HETAUOT @0 4T3 T4 ¥ I
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faq & woa [ma, faawl & go wwom s g,
WUH & HA ANE 6 A, gps faoy f
F JrT T, TR 0% &1 v wnay A 7 g
qJrEaT £ 1

v aE 3

afawavsta wa werren wify |

AT aEafe # qfF F A e s
g1 I74T 1 THT 91T WAT FAA IqTET T F] TOET
A Z1AT X A7 E, AERT F1 9T A9 £ 777 oo
fuet avfzo s o S fr foeelt 20 B9 o
g w1 w4 AT FAA a7 a1 Faww ave g
gaz o wda d o & g fF swa g s o
=R 777 ¥1 (aias &0 41 39% faum o w7 q1a
wt aErart g ow fafe 2 # 0 9z gar A
1 9% B o w4 & of=e § oamg g G

wEl @ wwr ¢ gwE At % afre T oany da
T H WIUT | TV ALV KT FTAYT HTT LAH A4
AT FAWT . (Inrerruptiony fEA CE .

fsr 2 a7 ISy WA a3z a7 Fom g
MARE T IR qvE wm A IRET wmiieew
aFl W 9 WY WA WA 1 AR WAt
oy Sy T W 92w R fE = e e gqrefe
Tyt w2y f2n FRerd v e s A7 e o amgen
=2 w8 . (birerruption

ATHRIE WY ATA A FEAT AAATZ ) WARZ
¥ megitas ey T a7 35 g0 F A ave A9 aAr
LA R

SHRI N. R. CHOUDHURY : On a point of
order. On this particular Bill, Rajnarairji has not
moved any amendment. And ev*-ry time on this
pretext or that pretext, he rises tc speak ami
indulges in scandal mon-gering, and that i also
against a particular person and against our
party. Sir, should he take advantage of your
indulgence to misuse the right to speak in this
House in this way ? Has he got the only
monopoly right to speak in this House ? If he
behaves in this w,y, then we will also speak
(Interruptions). There must be certain norms in
speaking and every Member should follow those
norms while speaking. You gave him two
minutes and now five minutes are over. And he
does not listen to the Chair.

MR. DEPUTY CHAIRMAN - Your time
is over. Mr. Rajnarain.
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SHRI S. P. GOSWAMI : I can also make
allegations in the House. When Rajnarian
contested against our Prime Minister, he
collected lakhs of rupees from Bombay. Where
is that surplus money? Did he have his father's
money to fight the election ? He spent lakhs of
rupees. He collected lakhs of rupees. He is
indulging in corruption in elections. 1 say. T
can prove that Rajnarain collected lakhs of
rupees from smugglers and others to fight the
ek-ction. He said "lam fighting the Prime
Minister. Give me money". And he collected
lakhs of rupees. He has collected it for his own
interest. He has surplus money (Interruptions).
The Sanskrit sloka he has quoted goes against
him. He should search his heart. Where is the
surplus money ? It is not his father's money.

MR. DEPUTY CHAIRMAN : Mr.
Rajnarain, you have already taken five minutes.

SHRIS. P. GOSWAMI : Let hirn say if 1
collected five rupees from anybody.

MR. DEPUTY CHAIRMAN
obsessed with the Prime Minister.

SHRIS.P. GOSWAMI :1Itisa
with him. ..

He is

(Interruptions)

SHRI N. R. CHOUDHURY : We do not
say that he has any obsession. Our point is that
he should not take more time.

MR. DEPUTY CHAIRMAN : He has
exceeded his time.

ot TEATCEO : AT, ATT AR (A
F| qTE UTE UIET T T A1 TAAT 24 §, Al
WAATT HE qTHE WIT 9TET 9T A §ET 5
TTE® q% O A AT HFAS (nterruprion)

SHRI KALP NATH :

order... .(/"terruptions)

MR. DEPUTY CHAIRMAN
Rajnarain, he is on a point of order.

On a point of
Shri

WSt FT AT ;. STITNITH FTAAME A, AT
ooy A ¥ w1 AT (A Gt s 3as 39
A1 sl e Gar Ty © 90T ATE T AT A
w1y w3 W WA we AR R daed w
whaste 93w fegr @ =far Adurerruption)
F1|% E1 T T AW R A 41 3% 4 T A
a7 qaqr qET g AifEe | & g g smen #
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1A EAE ¥ §9 WRTEr, e, $$r
YT B RE AT A9 . (Iterruption)

st vmATEw o A, § oA faaear &
Ay 7z fadem wwan are g e ooy ag weE
T = %1 2 FF e § 9vw 3IeT WA
TEEL AT TEIT T S AT AT G | .

MR. DEPUTY CHAIRMAN: wm

?j Tg wen *HTS$ | I You must take only one
minute. Let me remind you that you also take
advantage of points of order and make
speeches in this House. When you begin such
things you have to take it back from the other
side also.

SHRI S. P. GOSWAMI : I have the list of
persons from whom he has taken money.

St WATan ;o AR, Z oz AR 9
fo omy g ov faom g1 %7 | 1 FrAET g
A K ATG 7T E, AT SMAET Wv ENIL AT
AT ®, W FY ATEA § 1 OTEE WG WET 047
gE T & pute fadl i ot 97 g T A
arfFa @ A £ § sy aers # fao
FITT AT T ATIET SATAT H W;ET F1AT ATRAT E
AT, a7 @ [§ waeedt F aavr § e ama
TETA AT T A1 T Z707 § 17 TAW yaAT agai)
HAA Z . (lprerruption) T AT H FFAT ATEW
5 a9 & Soifira & § et 78 war, 87 (5
g @r dm 70 fr, avaf & Feefr avesit 5 W9
'ii'r'ﬂi'l TLHRE T me qe7 R ATmerruption)
e waemafs famrdr st o7 45 gw 2, aafa
F =t gt o 3, Afwa 7 a7 # {5 ga0e am
w1 ghmm €feat S &m0 #v Afma A wE AT

FaTAT 941 (ureerupi jon)y

st wReEwE mr () ggeamty A
§ mz wgar A F fr wadie s2mr & 91 W@
W1 fawg sw 7w Frsmandia 87 & 99 97 woa
Taae faar 2 0 3w gauw & faafas & 32w an
foar frgr & 1 A o Fgan aven g (% 7 aammmgm
it a1t gz vz & owg oy 3 wae A

POIAET AMAA T L T (hwervuption)

) WAL Rt P 97 4o e W HArE
dzq W wHTAT @ g5, fEmw § ey see
W g% A% Wi VVCE N7 49 A AT A7 4 B A9AT
w7 21w T WA owfer AR A
FrutE T v e AT qTE R a=rar, At
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BIRLERIEE

A& AATHAIE T ORIANT AT |

URREL ST A

ot oY o wg $f@g g gl o

wq T 9 A

MR. DEPUTY CHAIRMAN : This is no
point of order.

st oA A, & g w e
HAT & UF AT a1 §1 BiFT a2t &1 707 a7 12 9
o wrEEvEEe o s [meogre 2

YT FEH B0 IAT IV FTE G A 3
UM WA MEIE U A

T

79 99 H#E ®y w7

AT §7 3#441 & a9 &1 § wairfaq ot 77 770 ¢
v fiedt O B /81 & B ot & G %7 e
ZATA AT €7 | {I a5 Wt § /0 & ST g
¢ & 397 97w sy i fr ot g GAe s
% fom &arT g, WA F-A97 1 WO YT FAH A
Tzl qATT § FAA oA W0 AT A vty S am
a7 &7, dnterrupiipn) "ﬁ"ﬂ. qATT &Z APAT
a1

wit vomaire feg : wTEr wamAA weA g e AE ¢

St CHATCAY ¢ ATT A A9A [TYEr anTAA
F1 Ffqgw & v v fanwary 3, wvr w2

.

TR TOT4ATT K1 (050 T 207 -TqT Y7 (457

7. ..
O AT §387 © FHET ¢

w§t AR . Faew §oqfE wRAamfE
faardy o, aeqpetam @ W7 AT & oA
97 MFA AW AT 41 30 797 AG T FAAT THOEATT
W OB NI | A AT g9TE HeT ArEl 1 90

MR. DEPUTY CHAIRMAN
to the Preamble of the Bill.

MR. DEPUTY CHAIRMAN : Come to
the Preamble of the Bill. Otherwise, I will be

asking you to sit down. You are taking the time
of the House.

Come

oy TETOAY . W17 EH o 4TAd # oHae
a7 Y FEA 3 A9 § wfew qeEl & H oFwmi
FT WA A T oA a2

MR. DEPUTY CHAIRMAN: You

started the game. They replied and that is the
end of the matter. You come to the Preamble
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now. Otherwise, you please lake your seat.

You also replied to the other side and now it is

over.

St TAAMEY @ A wigd oF fFaga 37 A ¢
AT TAT FTE AN AT T A FT WA AT 7
foraq [qeeft 7 wrdrg s 3, &0d wrd &7 9 39

T &Y Ll ME &7 27 . (Iservupsintty

MR. DEPUTY CHAIRMAN : Silence
please. I am giving one minute to him. Lei him
finish saying whatever he wants to say on the
Preamble.

Wt TERTEN ;@ [@Iww g7 Grea S
% FAI & aEHT 7, THIAE ewyary § Aay
WAt TAT AT qF EMT 99 wlawre o s
T g wazaz dr 2 fw owdlas s s%
waitar et #7 =T wE @t wo#
o b " F oAz €1 FAT w0 T A
qT | I 7 TAAT ZEAT O AT, SN AT A7
saw &7 1 & wz onam o fw afn w7 AT
F zréwn p arty faneze § (gers ahm 9 72
2 zafan T4 WAALT T Ara ¥ v fam
=il oy WEY VT AT ® o T g 2 6
T T T AT |

CifRs (I UT SR CARR PR L 2 BEAEL CER
AdE

Sl CEATC@Y 1z e aar 2w sfere
aaT AEL L

st WA WEFE WORATAY § 7 (AT AT 2

WY QAT
T3y AT 2

HE AATA Al ART F 1 TR

AR, ZRF AT @7 R A1F A1 qEE #132
f 109, 116 TR & qAES (@R ATE 0T
ATt a1 freem w1 &, o A7 ®oweEl A
2 g Az A OwET SOOI F9 FH AT &)
fegAT w7 M 2 ol T osee oAy 2
OTF AFEFL KT ATH FF¥T S50 BOALOT A A
2 qUARTE T AATT A qF ATAEAT &, S7
Ny gz w21 W AT ¥ f¥ zimer FaE oAt 40
AET AT FOOeRA ag & AT 61 farraare
Fear mar 21 3z o7 S@n Ay g1 B, we b=
AF FAAT | T AR R QY 0w 3AT 4T A™AS
ATar AT & 74T G /A A A GrAET A 2 "
T 97 TAANA ¥ AV WO T4 § Qi § /@ fre
¥ fe@ v qmm oz Fm frd 7o A

S
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ferar &Y% fwft & 4t v Forar g@ama iz ¥ fao
W 3aE A gt ote far amar ¥

f11 DEC.

ot Tordte fay ¢ a7 faeyA wAT At 2

(Interruption)

ot TwAEEw AT, B ow oA 12 &
WIATZ | TH AN 12§ AT AG W A
& weand waEre fam syfdq &1 Mg vy 97 awAt
21 wwiw & wrgan g B v aeor & wa
7rezfear wgreRT AT & ARy # Az wEA wEe
¢ Tw 3 wow F09) § Fay 1 e faaam,
afwA o 3z g Ma A o FT L E g 9w
% ol A1 e 1 g ¥V v Cwed ¥ Wy T
guAT 131 & )" 5w AT ae § agd §
Zm (92 andt ot &t aooroa] £ ag gl #
37 a7 & 97 frdaa s s £ fr 7 ag A
e ag sare At v O o 8, A g v
T A ! R, T amy A PR ot aer
Aqaad g AT FEO I E AT w
91 % & I &7 920 c@wA § Aved § A #1
IATE 7F Y e 37 Creware faay mar &1 0
Fia L

MR. DEPUTY CHAIRMAN Your
time is over. . . {Interruptions) The Minister.

SHRI PRANAB MUKHERJEE Mr.
Deputy Chairman, Sir, so much has heen said
about political morality. There is no one on this
side who wiH deny that there is need of creating

healthy political atmosphere in the country. But
what I want to say is that the Opposition has
also an important role to play to build up that
atmosphere. It has been pointed out while
discussing the various provisions of the Bill that
this particular provision is meant for the
smugglers, anti-social elements, those who are
listorting the economic forces of the country and
creating a situation which is practically eating
up all our developmental efforts. Therefore, it

would be wrong to bring any analogy with the
political people there. I feel that some of the
hon. Members of the Opposition are
inadvertently giving the same status to smugg-
lers by equating them with political persons or
political personnel who are detained under the
MISA in various parts ofjthe country. Therefore,
I express my inability to accept the amendment
suggested by Mr. Swamy.

MR. DEPUTY CHAIRMAN
question is :

The
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"6. That at page 1, line 4, after the word
'State' the words 'and also vitiating the poli-
tical morality in the country' be inserted."

The motion was negatived.

MR. DEPUTY CHAIRMAN
question is :

. The

"That the Preamble stand part of the Bill."

The motion was adopted.
The Preamble was added to the Bill.
The Title n a; added to ihe Bill.  »

SHRI PRANAB
move :

MUKHERIJEE : Sir.

'*That the Bill be passed."

st Wil fag demm o A, P s
A aear @@ faw gra @ ar W@ & A e
waeql § werd i w1 (A a9t g 8, ww
A1 i gEy ©7 F qeardr o 9 et on, o
1A BT 0T & 0F g vy wg 0k @ frowg aw zw
weaed ¥ e o #T ay g W e e § e
THEE F AT 4, T THTC F AGA a1 famm
AERT AT T I AR 4 1§ oF For g
A qF A AT g O oo wva o o sewrv g
TIATH T OF A7 7 A% 7w Frar ¥

[The Vice-Chairman (Shri Yogendra Sharma)
in the Chair]

o AAAT AT AAg & ;L A fwT Amw wmE
F ILT FG 0 W FR0 (6 g ¢ A f
oy wF Wz § fe v araeta et & g
0 12 ®1 A0 g g 1§ A ox a7 fee
9% XM ARG ¢ AIE § E w=E A A w9H
&) wfe ot qm@ & w@ar A § IAw wsE
A7 & quw (o AW | T e W 2

The question was proposed.

"12 (1) The appropriate Government may at
any time, direct that any person... "

SHRI PRANAB MUKHERIJEE : It is
with everybody. You are reading from the
Bill.

o W4 g e o e owrE avafe
g # ox iz 5w

M detained in persuance of a detention
order may be released for any specified per-
iod either without conditions or upon such
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[Shri B. S. Shekhawat] conditions specified
in the direction as that person accepts, and
may, at any time, cancel his release.

(2) In directing the release of any person
under sub-section (1), the appropriate Gove-
rnment may require him to enter into a bond
with sureties for the due observance of the
conditions specified in the direction.

(3) Any person released under sub-section
(1) shall surrender himself at the time and
place, afd to the authority, specified in the
order directing his release or cancelling his
release, as the case may be."

A AW A ATem A oq g fwa o St 4§
WATHFT Al garar @ 2 i e

AT g =1 feewE g 2 —

's(4) If any person fails without sufficient
cause to surrender himself in the manner
specified in sub-section (3) he shall be puni-
shable with imprisonment for a term which
may extend to two years, or with fine, or with
both."

W AAAM ATEr 917 JIAEE 6d WA
It & & frdw wvr smean g e o anfem, o
Hifan, arer fammant &, aw T a7 sl
T anw T e fm—aiE woam ¥ g
2, s amfar & F, awf § woae 9v
o AW F BEA, 9134 F &R 3§ WIEd]
T @ fefre s famm ¢ wa wwE @
feméife & owawea &1 ae Afaw ) 0w T 0§
U TR T WE T 97 g2, INT S
o ag Ivfeqs AT gwn A9 A1 B2 i Fa, wfee
T T F 1§ AmiA—35 F12 § A6 g
FAET FT AW N0 QNI JAT AEA 2, AT IAwT
feta wo &1 wfase Az f1 Adr vy &
W1 AT F OWETT 97 SrE7 AT, FE AT
fr qn 0BT &7 A9, TEHETT T T L ATHA
afasz % vim wm, afEee 7% 7 fF ower
T & {raey gt fane @ & adr derea e
it 7w & few oAve 7 ooz oam fen s,
T AW d qE we |

SHRI SARDAR AMIJAD ALI: How

does the question ot' bail come in under the
provisions of this Bill?

THE VICE-CHAIRMAN (SHRI YOG-
ENDRA SHARMA) : Sardar Arnjad Ali. no
cross talk pleage.
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SHRI B. S. SHEKHAWAT : Clause (12)
permits the Government to release any detenu.

SHRI SARDAR AMJAD ALI : That is
parole agreement and it is always provided in
the preventive laws.

TF WTEAT §1 WA T (AW, TEA & 4
uTTA G 97 wrz fgm ) wrd Ty 9
7 0w ey o gred %1 oag o sygen 1
HIFAT 2 (% 9 FI7 5 490 97 G f1 Gy
w7, #fw Tor snge W AW wiweEg &1 A wfawre
fam F—graam WIE TETAA AMANED TR A
Afa@e 1 a7 2, fromrEomTo i wiwse w7
TARE T BT OTET 39 FA A TET A9
FIEE A2l 2 (% FI9 0A7 A FE0 2 A WIEA
Food AT @ WIS wmE FE A—
"If any person fails withoul sufficient
cause to surrender himself in the manner
specified in sub-section (3), he shall be puni-

shable with imprisonment for a term which
may extend to two vears "

& wivd wr W g fFoAWm oww 2t
AInterrupriony 9 o g T F oA FIE
ATE AT T AT, AfEET KR AT F O -
3w wiwerz ¥ ar ATanT Frad Taede 41 W
@t w, 3 FEfwEd & av wrar e ez

R OFREET A 2. (lwterruption)

Imarems (o) dwex ymi) o TR 9THT
A wpd Hfam ¢ denaa A, oM W @
iz, v w1 @ erry wfaE

oY vl fag wwram - F fraga w7 o
fr mfar afaedz @ =ma & g &9 amar 0
framez 373 ¥ fau 5 e awsl 4 @ Fegs av

sifedre & w20 91 I9F IEET qred feam g @
it fear 1 dEem wfwEe gm0 TEARE

FAE] CTATCHLT ATE & OV AF WAAT |
q% weea Reed 419 afAeHe a1 E AT

Clrerruption)

=) 9t fAg Tarew o 19T e, W AT
W an YR Few zear § On feer efe
T W o Qe ATe & (AT Gy Wi T
W OFEER| A G 97 ST W 36T 41 47 6T
&1 gt §1 F4 AAST § AN FEE T 9T AT
afasz § 71 & T arger w0 iR F qgAT W
?oag afag 21 3ng afema afefedz ane @
ATEZ G0 77 faut 4w T vy @ T (s ogva
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wETRTeRAT TmeT 4w, AT am o A feew
£ 79FT 29 TR F AT 07 918 AT Wi 97 HT

AL

SHRI N.H. KUMBHARE (Maharashtra)
Sir, I just want to make a submission.

FJumaTsqe (o arer W) o TR A AN
drigm, %7 or FF 39t

SHRr N. H. KUMBHARE : Sir, the
interpretation given by my hon. friend is not in
accordance with the provisions. Sir, the
provision relating to the cancellation of bonds
as I understand from this, is : "At any time
cancel the release." Here, the Government has
retained the power to cancel the release. If the
person who is released has done anything
contrary to the bond, then he is subject to
punishment by the court. None the less, the
Government has the power to put hin upder
detention- There can be no problem.

SHRI SARDAR AM/AD ALI Sir, the
legal interprjtatio I as was being placed before us
by Mr. Shekhawat is not correct because he is
under the impression that a man, before he is put
behind the bars, can be released on parole.
That is not the position. In preventive laws, a
man can lake advantage of parole only when he
ts inside the prison. Then only he can take that
particular advantage. = Now Section 7, as it
stands in the Bill contemplates, ia my opinion,
that when an order has been passed by the
Government that certain individuals have to be
kept wunder detention in accordance with the
provisions of this Act. and if the man is not
available and is absconding himself, then in that
case, how you get hold of him is prescribed
here. Then you have to go through certain
procedures and those are enumerated in the
Criminal Procedure Code. That means, the point
is whether a bailable or non-bailable warrant has
to be given. Here, a non-bailable warrant has to
be given. In this particular provision, there is
sub-clause (2), where it has been said that it is
a cognizable offence. As far as the Schedule is
concerned, where the offence is a congnizable
one, the punishment prescribed is two years or
more than two years of imprisonment, and the
offence should be treated as a non-bailable one.
Therefore in this ctse. a non-bailable warrant
has to be issued in order to book that individual
who is absconding from the detention order.
There is no question  whether the man should
be given a bail or not. And this is a penal
provision
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only in that though the warrant of arrest has
been issued and if the man is not available,
then this is the additional punishment. Rather
you could very Well say that it is redundant,
that you are raking a man to task twice. But,
here, there is no loop-hole as he is thinking. I.
believe that there is no scope to think that this
is a loop-hole in the Bill. Perhaps, this is an
improvement on the Code of Criminal
Procedure, and it is required for preventive
detention.

CUEGRGER 1 Co BT N

SHRI PRANAB MUKHERIJEE : Sir,
how long will he speak? He was the mover of
the Resolution and he replied to (he motion
and if only one man goes on speaking in the
third reading, it is not proper. Let others
speak.

Jemana oz wAt) ¢ sy gz Ak
T qEH A K A Twareray A e
wary Afam

A TEATES AT, 7w g 332

TR FE N A, & 32 P ww g f R o
far g w7 amfeni 1 safegrry =93 o1 o 2
zawt wh Ay qr & fear o aten oH e
AT A wrAAT 2

i w1 7 fagre ¥ o= § agi frewr
aeafy sqEw 1 F——

*'Supreme Court holds peaceful protest a
wholesome weapon."

AT AN FRAT & 6 e & fa o s
T T WP F ay e
AfawTe i T SIAT 7E AT AT | ofroe, e
£ FT WTAw A 9% Fm g— ‘

"One of the grounds of detention was that
the petitioner was instrumental in passing a
resolution by the students of Bihar to start a
Gujarat type of agitation'. This ground was
vehemently criticised by the counsel for the
petitioner as being vague. While the State
of Bihar considered thai il had a specific
meaning, Justice Chandrachud observed
that
'but frankly' we are unaware of true conno
tation of Gujarat type of agitation

t

he
court will see if any court ----- "

1€ g & 5 ag wom B e oo
Afsrory fage o e w40 L L
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JuRATAE (Wl dveE wRE) W AT T & AT § A 8 A e 4w o

Tz famm 8@ £

W CHAATOAM : a7 A H[AT & a1Z £
& wvd a7 57 70 2[5 a0 a9 7 A7pT A Az
fadza w5 (& s wr wa 1 797gfg am
qfz3 sl fFwE a0y 0 43 70 8 O
¥ AMMEEAT & AF 4 w0 AT GFTAT T F1AT 6
AT GYT AT 4 (3dmw A witE gz fFans
FAAAAET 2, AT &, svafow afawreaw
o sfmaaaEy 20 Wi wEa £ A Az
AT HIAT ANAT g2 77 Zeen a1 v § o aend
w1 fremre w7 @ g { awan  az BEpa dareed
2 AET T fepaT WO | AT W OARET] WD AA
Am 0 gTa weE (59 A9 & T g M,
w1y T A ST §, W A7 3R ZieT 3R 50
TAT R AR T ORI R A E ) AR
e & fir Ty fosit s &7 st & a1, @
ATATA ATE TR & war s, (aad 9@ faer A,
17 T A& | T A &7 v AfFar FaE @A 2
A1 MTTRT 91T A& 2 )

IgANTER (w1 arerey wat): avreT fama Far )

st TRATOAT - fqua § T arEe R AT
5 fraea &% B oo fadgw w0 340 ¥97 @97 9T
& 1T /AT 2 AT AL A7 TOH F0 G AL AAL
wifsrd & arer s AFT @A Ao

ITRATEAA [t miwex wmi)
w1 A 2

off TIAAVOAOY 0 HE AE F U
®| TAET 7 IATAT X W day & fA

R

a0
A arnar

W OAT AT AT T TIRT ARCA ATAT ATGAT A

“yov v fafesey w4 06 Sama @i @ adn
wifgo w3 gy d@1q wfer | o T owa
¥ g o aft gt arfe A A e
A AT AHRT G A

Zay AT, A4 Gfeq GAATTA A K ALRTT A
YT F OAAFI 07 AVAT FATE A A avdr A
J 0 g aT—

wraEr fafaedy 1 9vm a1 T 3y wea a9
uy AT qTY 7 wET 41—

‘T TAAT At fERr ® oawT rawTE Ad AT
AT AL AT A T A e, qfen wa g
A TEET qAT v

A« w &5 gfawr 7 A1 f5 o8 "9 377 @
iy it wez s 07 wgw A § f
o441 F a4 @At az w9 K w7 w1 g

"

| T 1 Wd T F, weraE A A A 4 g

fa =1 =t T & 74 WE AT AT AR
F0 WAV AL WA FATA AN FIT A AN AF T
W1 ETEA A AT g T faar g I aea ow aEa
& Az b w1 odr erg |vAr 20 78 A1 e 2
I az FRar mq qv «ff @re asA41 £ 917 fagar o9
T OAT BT ATAL &) WA o g7 greir a1 39
EC AU ce el el i e e i S E U
F1E A U B ATENCAT FAT (A F, B AZEA
i Fefiaz wfacz & waras § S e @R
TATET AT AT AT GAZIR K[ AT GwT AT TAH a7
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s alE e ferar & b aere ey Triies
F 317 Gt sdr 947 &1 9re g4 2 0 & e w0
fam wd ¥ mq o o @2 ewelEET @ s
erifeEn § oy dorg &7 awAr 2 fE owre g
A w1 ArE A e faferer wfwesz & games
i oAEr g o eafae g g v ¥ A adT 2
FA §9 avew 1z & 6 az avere faopw wfewre
AT A A A w2 gAq g% ghre awy e
07 7E 0% v [@haw & srer an@ Ay anie i
Fl 707 7 aF4T § KT 2 F7 0 AE 914
HUE AWIEH AR B B AU & qiF A4 wfawnT
# & w7 @ qed 1 w2 b6 ar eE q A
AT FT0E qATa %2 0 2 fwar sz mr g w
e g7 WErdeE e W pEA 77 & Amgr
277 WA 3 77 fFE A, T w7 0 gaT e

| #faaz & aq s @ A e e T g

TR FT TR 70 96 F AT grE 7 2 A
weEt 7 A [@qus g1 oA (g a2 ar
[A9TE AFFT A1 qga T @aaw F o uz
AT & ATH 97, AR &7 VIR & A7 97 AR
FAU @2 #5247 § fF a=6v1 51 Ti § e
THH ATANIT AET 2 | WU STEUT g 81§ qwAr
et g % 70 4 foyrd urd @ @Y 35 quaRrT 5
wpy famr ¢ FrE priard qF €7

gAY TeE wwi) a2
aTE AT w®F AT F

AT

|t TIRATCR™ ¢ § QITE 2790 E A qTEAT
# B 7z qrare S0 Oy 1 mma G gie 54
BT AFEE ORI I | AFAT W 427 49 414
qur qaEl 7, faew w2, w2

S FTANT AT 0 GIYEY WAL A A 9
fAder v qigar § o w0 fam & oHma § oo
AWMA LY [wadrod F arsm a9 9T e ara
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ATY AW, ¥ /I § 9T §YT A9 F 450 WEHIT i
ot At gradt | AT WA, T
f1 qrEl, Hrodroume, AHH ﬁ'ﬁt&mml
FOATO AU B mEE H WY 9w wEq § 4
qum § afew s gardt gt o gardy arél
mﬁﬁﬁmﬁt@ﬁtmﬁm'
1 7 FA1 & w7 a2 w7 § aw 9w A |
mifzai sl w7 qu JwT FAEr aweT o
21 Uy OF qEE AT § WA T Aq41 F A4,
fava & st & ams fe oo w=EE 81 89
i T @ E ) ag =y Arfa @ 9 e S owed
F1g91q & @0, o 71y ga%7 qeEd & (v wE
By wean & fr =1 1 qwdy st o @ 2

A FW ww aer 7 fgeger &7 awdfa @
WIS FIAT TFA £, A1 AW TH AW W OAAEE
9A i weraeqn G 4w @ §, o1 o oaw a6y wd
difs &7 awr w7 7§, fegra & amnfaw
FIE WY g™ AAT TEA F IAR WA TEEA K
wifew @t At 8 A4y gare fadnd it & wee
faeaTge 9ir ATET § W FARr CTWTAT 9 AT &
oo fae o Fom were & w1 AT & woer faane s
ot & ag w997 woowt swr & 1 & gy w2
=y & gz wrgan g B gt qw & wm ® 8,
favy sy & avws wra ST E W IAEe
it forit warat wvelt & 1 g & Pt w3k faes
arte 33 § 1 wafwd § ag wwem 9z g fe ag
A1 faer avar war § uz T g 1 g @ wida
aw wgd § fe 918 onfrerd] #7 seeTeU Y, W
Zoft TeATE] W1 WeTETe g1, WE 4% ;s W
SR B, ME T ¥ e Fl,
37 #a % Fwra few www e oo Fowm
TIEAT BT ATHT THERT AW § WY WO FA
#1 i w7 & 4 dte  dre UWo AW I,
oyt faars o maw g wfge 0 et
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AT TEeET A A fygeg wEeaAr ® wwd
m#mmwmq&m-ﬁmmi
F1TA AF w0 T AT Aw &

st oty fag : vwwamswe S ug A fae
Tzl 97 FET qAr g,  AuwAr § fF g o W
sfagrere gawt uw gaga fas w=@71, 0% gAza
FAA FEN | AT THAATCET AT A GAFT FOAT
FAT FAT. . (Larerruptign) | AT ITHRATTAT
A TAK] AT FA FF A6A g wihe
AT & w9 § mra % @A (5§, feew
w3 § SATET w9 AT g, 96 PR 89 A
% WTAEA  WEATEY g1 A%AT § | gAitAn F gAE!
1A FAT T B Tl T e # a6 aeert
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fewré gt 791 1wy amer ¥ Fe freeft are aw
T AT T TF @O LT T 47 AT IH AR GH ATy 47
fors omar a1 fe gore @w § A v § 3w faw
H1E HE HTTA g 7 arfy ey frowre fear
oA AE | T AT WY S H TEET gL qTnT
ag fam ot 71 wrw g fadodt wid aweel o
famen & w? diwe ag v & Bt qrd
W AeRIl  a= foeer @1 & ag qoAr g g
fe Frad « /Mg G o §, & a9k &
sEfitmafmor N agia? T
AT A § e @ 9T W 9 e § g
w1 fardt 7% & 990 ot o v W W e
g gur & 7 gare faandt s ¥ o art
i 79 o fors 81 fean

sywrery #, § ug e s s
fe &7 ¥ %1 HET IINT TW AW { AR A
AT FWAT B OWYC IW 9T T AATAT FAIET
HOEIT W TR FEW F 1 9Er AWTEAr ¥4
i g w ar @ E

FumweTs (st aviem wed ) s A

wit v g : 49 P v ot 9 fars
frm &0m =1 | a7 ww Wi A W W
s ot wrE rwvam @ 3R waw § e 6
orAwEm T grard ? i & wrd 1, s &
ardl &1, #wré FoFarcdmregrar s fam, 10 B
15 feq & ool a2 @590 77 @ & wre A
7z 15 oo %1 a9 #ragE, wEEd for og A
FHE T AL TAA A AL qZ WA T ATEC G Ty
aear & fv & A fa wwg @ g 4 wad
ag f—A7 7o }f W A A FT T W
| ATA & AT 497 &1 74T O F9g A 7 77 T,
a1 & drare 21 ww—ar 3w a7 wfwed z wrf deen
z o & Afeer sormer @ a8 W w9
@ wAAT | AT A1 oaEw 2 fEoaae.
aedl ot Awead @ frw ® waw § Prawr Wi
gaty wx w4 § oo wafa wqwes Ad AT

| gET ave @ T wa wewe 7AR F oaaer A

#r% adl & A IAET avm F AwAT 8 0 A1 IEEr
ATTHT % W C g emEgeny F wgx & awmnfad
HETH § w9 § A WIS TAET AT w0 § |

SHR1 PRANAB MUKHERIJEE : Sir, the
only point which I want to make out is this. It is
an ordinary provision in a preventive detention
Act; it is nothing more than that. And the only
thing which has been added is. if somebody
violates the zation attached to the release on
parole, he may be penali-
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[Shri Pranab Mukherjee] sed also by a
sentence to be extended to two years. It is
nothing more and nothing less. And I do not
feel that there is any loophole so tar as the
construction of this darticular clause is
concerned, and it is in absolute conformity
with the normal practice of at,y other preven-
tive detention Acts, and it is in conformity
with the provisions of ths Bill. Therefore. I
do not feel that there is any reason for appre-
hension as suggested by Mr. Shekhawat or by
other hon. Members.

So far as the general remark's are
concerned I have already replied to them in
detail while discussing the various points
raised by the hon. Members. It is not a black
Bill; It is an ordinary piece of legislation
which takes care of the smugglers who are
distorting the economy and preventing the
general economic development of the country
by and large.

o W N L FHTY O 6T WTES
o s oo §5 Fow o @ e
feifm &, m:fﬁz‘;qwﬁz. e k1 o2
afan zw w7 Tk fvoew AW wmgn F A
AT] ¥ 9P ¥E 7 I ATEvEl FT, AT # 0 3A
T I L& T 3N g, T o
¥ fafniy 7.

Immayw (Gt 9 wat):
e ok 74k 5w

e ofed Bogra ooz 2 o0
o0 & & 3R 2 Ulmenruption) 39 FI
e s wwarsz s £ osafAar @
TR T 3R | Feers aw arg qgf 2 | zw
argsr wp & afodr wear e 3 R srea
% Frrs WAt 0 (Inrerrupiion)

ol THATORIW ¢ WE BYE T AT W
rrk?

xR

1 1/ this stave, some hon'ble Members left the
Chamber) THE VICE-CHAIRMAN (SHRI
YOGENDRA SHARMA) : The question is :
-That the Bill be passed." The motion was
adopted.

STATEMENT BY MINISTER RE.
WITHDRAWAL OF NOTICE FOR
INDEFINITE STRIKE IN COAL
MINING INDUSTRY

IHE VICE-CHAIRMAN (SHRI YOG-
ENDRA SHARMA) : Mr. Pant will now
make a statement.
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THE MINISTER OF ENERGY (SHRI K. C.
PANT) : As hon. Members are aware, a
comprehensive revision of the wages in the
coal industry was last made in August, 1967 on
the basis of the accepted majority recommend-
ations of the Central Wage Board for the Coal
Mining Industry. After the nationalisation of
the indutsry, at the instance of the Central Go-
vernment, a joint bipartite negotiating Commi-
ttee consisting of the representatives of the
Cential trade unions and the mangements of the
coal producing companies was set up in August,
The Committee lias been holding its
deliberations since then. I am happy to report
that the Committee has now reached an agree-
ment. In view of this agreement, the trade
unions have withdrawn the notice for an indefi-
nite strike in the industry with effect from the
16th December, 1974.

6 P.M.

The agreement will benefit about 5' lakh
workers in the coal indus!

Members will appreciate the strategic posi
tion that the coal industry occupies today in
the country's economy particularly in the con
text of the energy ais
nationalisatio
n
the Government has assumed direct responsi
bility for a massive increase in coal production
from the level of 78 million tonnes in 1973-74
to 135 million tonnes by the end of the Fifth
The trade wunion leaders have assured
me that with this agreement the workers will
give of their best and co-operate fully in raising
coal production and productivity. I welcome
this assurance.

SHR1 SUBRAMANIAN SWAMY (Un

sh) : On a point of order. This was not

a part of the Agenda. It is nowhere stated
that he will make a statement. The Minister
cannot come at the last minute and make a
statement. I think we should be given an op-
i lity to speak on this. Some time has to be
given because this is a very important subject.

THF. VICE-CHAIRMAN (SHRI YOGE-
NDRA SHARMA) : The Minister can make a
statement. The House stands adjourned til!

11 A.M. tomorrow.

louse then adjourned at two
minutes past six of the clock till eleven
of the clock on Thursday, the 12th De-
cember, 1974.
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